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IN THE MATTER OF

oRIGTNAL APPLTCATION NO. 2 lol2 O24 (CZ\

MAHENDRA MAURYA ....APPLICANT

VERSUS

STATE OF RAJASTIIAN & ORS.

....RESPONDENTS

VERIFICATION REPORT DATED O1.O8.2O25 ON

BEHALF OF RT"IASTHAN STATE POLLUTION

CONTROL BOARD IN COMPLIANCE OF THE

ORDER DATED 16.04.2025 PASSED BY THE

HON'BLE NATIONAL GREEN TRIBUNAL. CENTRAL

ZONE. BHOPAL

It is humbly submitted by the Rajasthan State

Pollution control board as as under:

1 . That the issue raised in the present Original

Application is against M/s UltraTech Cements Ltd

which is operating Mining Lease M/s Rajshree Lime
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Stone Mine No. 2, ML. NO. 03/ 1995, Near Village:_

Basni, Tehsil :- Merta, District :- Nagaur. It was
alleged by the Applicant that the project proponent

is violating tl.e rules and regulations set by the
mining department and is a signifrcant contributor
of environmental pollution in the area.

2. That this Hon'ble Tribunal vide its order dated
1O.O9.2O24 issued notice to all the respondents and
further constituted a committee to visit the place,

examine the facts, take remedial measures and
submit the factual report and action taken report.
That this Hon'ble Tribunal constituted a committee

consisting of:

i. One representative from the Collector

ii. One representative from the Central pollution

111.

Control Board

One representative from the Member

Secretar5z, State Pollution Control Board
(Rajasthan)

One representative from the District Forest

Officer, District Jodhpur, (Rajasthan)

lV.

3. That, in compliance of the order dated 1O.O9.2O24

passed by this Honble Tribunal, the committee

l
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members inspected the Respondent unit on
07.10.2024 and frled the report of the Joint
committee before this Hon,ble Tribunal.

4. That the committee conducted the field visit and
suggested following recommendations to the project

Proponent:

i. The reported working pit area encompasses
Approx. 1 12 hectares of the total mine area of
4OO.7O hectares. The unit shall undertake the
enhancement of the green belt as the extent of
the mining pit operations expards in the
future, in order to ensure compliance with the
conditions stipulated in the Consent to
Operate and Environmental Clearance.

ii. That unit shall conduct regular pruning and
casualty replacement of the plantation for
increasing effrciency of green belt development
in the mining area.

iii. To enhance the stabilization of the
overburden dumps, in addition to the ongoing
planation efforts, the mining operation shall
implement provisions for the development of
grass cover.
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Suiting to weather conditions, frequency of
water sprinkling arrangement in mining lease

area may be increased, whenever required, to
capture the fugitive emission during vehicular

movement.

The unit has provided bund walls of approx. 4

feet height around the mining pits, however

for additional safety purpose of wildlife, unit
may provide cross-wire fencing around

mining pits.

Wherever mining is being not done to install

the signed board of "No Mining Zone" as per

the sustainable sand mining Management

guide lines 20 16.

vii. The respondent (M/s Ultratech Cement Ltd.)

may prioritize towards the basic needs of the

families living in/around periphery of the

mining area in its CSR activities.

viii. To regularly cleare the obstructions if present

in the free flow of water and plant trees

around the water pond located within tile
mine lease area.

5. That, this Honble Tribunal vide its order dated

16.01.2025 directed the Project Proponent to

lV.

v.

vi.
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comply with the directions of the Joint Committee
and submit the action talen report. Subsequently,
the Project proponent submitted affidavit dated
3t.o1.2025.

6. Thereafter, on query of this Hontrle Tribunal
regarding plantation work and compliances of EC
conditions undertaken by the project proponent,

the Honble Tribunal directed the project proponent

to submit additional reply and further directed
Rajasthan State Pollution Control Board to veri$r
the status of Compliance and submit the report
before this Hon'ble Tribunal.

7 . That, it is submitted that the project proponent frled
additional affidavit dated 25.06.2025 and
subsequently the RSPCB also conducted its
inspection on 01.08.2025 to verify the status of
compliance.

A true copy of the Rajasthan State pollution Control
Board Verification Report dated 01.Og.2O25 is
marked and annexed herein as Anne:nrre _ C/l

8. That as per the verification done

Board, following observations

by the answering

were made with

"ffi"trr"
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respect to status of the
Project Proponent.

compliance done by the

i.

It is submitted that as per report received from the
Office of the Deputy Conservator of Forest, Nagaur,
vide'letter dated. 22.O2 .2025, the project proponent
has undertaken plantation of approximately 4Z,OOO

plants cumulatively up to the Financial year 2024_
25. Copy of the letter of Deputy Conservator of
Forest, Nagaur dated 22.02.2025 is marked and
annexed herein as Anaenrre - ClZ.

That during the visit, representative of the project

Proponent informed that in current Fy 2025_26 (up
to July 20251, an additional 5,000 saplings have
been planted in approximately 4.0 hectares, with a
further proposal to plant S,OO0 saplings in the
coming months.

ri.

the plantatlon

The details perta.ining to casualty replacement and
periodic maintenance of plantations have been
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,cR (RAJ.)tNDtI

e\{Iq crH'r't1t
{rfiqq rci rr-r: +m* 'trsd,

nrr'11 (qi.,r; B

K_Sri
$x;i;c

CE



llt.

furnished by the project proponent which is
enclosed as Annexure - 2 of the verifrcation report.
That the Project Proponent has submitted that in
year 2024 -2025 a total of 4895 casualties were

observed due to termites, wild animals etc towards

such casualties, the Project Proponent has planted
5OOO saplings.

grass and tree cover

It is submitted that stabilization measures were

observed during inspection over overburden

dumps through grass and vegetative cover on all 3
inactive Overburden dumps.

iv. Frequencv of water sprinklinq in mining
During inspection, water tanker was found

observed deployed for water sprinkling. Since, the

inspecting month is in monsoon, it can't be verified

if the unit has increased water sprinkling
frequency. Also, no permanent water sprinkling
arrangement was observed.

v. Cross-wire fencing around mining pits

CE
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Cross-wire fencing has been partially installed
along the periphery of operational mining pits.
Also, as reported by unit representative, proposal

to increase wire fencing by 1500m by Oct 2O25 is
under consideration.

wi. Sign Board of "No Mining Zone,'

Sig:nage demarcating "No Mining Zone', was found
provided at pond location, near Dhani (unacquired

land) and on lease boundary.

wii. CSR activities
The project proponent has submitted a detailed

report of CSR activities undertaken during Fy

2024-25, which is enclosed as Annexure 3 of the

verification report.

viii. Clean the obstructions and plantation around
Pond

As per observation, the pond area was marked as

"no mining zone" and was provided with
demarcation. Also, no overburden dump and no

mining were observed nearby pond area. Also,

unit has planted approx. 100 saplings adjacent

to pond.
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are as following:

1. During inspection, a dense plantation was
observed on approximately 0.3 hectares of
government land in Village Kharia Khangar. As
informed by the unit representative, the
plantation was developed using the Miyawaki
technique. The plantation u'as reportedly carried
out by M/s Ultratech Cement Ltd. based on a
formal request received from the Gram
Panchayat, the copy of which, along with the
corresponding purchase order, is enclosed as

Annexure-4 of the verification report.

2. The working mining pits have been provided with
earthen bunds of approximately 4 feet in height
along their periphery. Wire fencing was also
observed at several locations adjoining the
operational pits.

3. As per letter submitted by the unit, none of the
mining pits have advanced up to their respective

ultimate pit limit.
4. The final planned depth for mineral extraction by

the end of mine life is reported to be

approximately 28 meters. At present, the depths
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of various mining pits range between 4 meters
and 15 meters.

5. As reported by unit representative, no mining pit
has yet reached the stage of mineral reserve

exhaustion. Consequently, no systematic
backfilling has been initiated, except for
temporarJi backfilling carried out over an area of
0.7 hectares, which was observed on-site.

6. No intersection with the groundwater table was

observed or reported in the mining pits.

PRAYER

In view of the foregoing facts and submissions, the
Hon'ble Tribunal may be pleased to take the
verification report dated 01.08.2025 of RSpCB on

record and pass appropriate orders in the interest of
justice and fair adjudication of the matter

Place: Nagaur

Date: 02.08.2025

CEt\,ih,r L r{o iARy
BTKANER (RAJ.) INDIA
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Police Line, District- Nagaur 341001

email : rorpcb.napaur(oAmail.com

#

a. Name of Mine: M/s Ultratech Cemenr Limited, Unit- Birla
White (Rajashree Lime Stone Mine No. 02)
Unit ID- 5546

b. Communication address: D-7, ShashtriN

e. Mobile:

g. Address of Mine: Coordinates of area 260 35', 59.2" N,
730 47',35.g2" E

h. Mining lease number 0311995, Area: - 400.7 Hectare
Village & Tehsil N/v - Basni, Tehsil- Merta, District - Nagaur

Shri G C Dhayal, Mines Manager

Date of commencement of production: As per available record, First Consent to Operate
was issued on dated 21.05.2000 by Head Office,
Jaipur.

Validity of Lease
Name of Mineral (s

Type of Mineral (s): Major

of Mine: Red/Orange/Green
Status of Operation: operational/non-
operational/closed/any other - if non-
operational reason and period ofnon-

Status of consent under the water Act, Consent to operate under Air Act and Water Act
was issued vide Head office (Mines), RSpCB,
dated 1711212024 which is valid till 24.08.2027
for Lime stone mining- 1.00 million Metric Tons
Per Annum. (Unit ID-5546)

Status of consent under the Air Act, lggJ
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of Environmental Clearance under
i fi cation/Araval i Notifi cation

)r9'

l. Issued by MoEF &. CC vide File No. J-
I l0l 5/l s/201 5-lA.ll(M) dated l7.tl.20OS.

2. After Expansion, EC issued by MoEF&CC
vide File No. J-l l0l5t15t}0t5-rA.il(M)
dated 25.08.2020 for Expansion from 0.45
MTPA to l0 MTpA with installation of 400
TPH Crusher.

3. Extension in validi of prior Environmental

Page No. 1
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REGIONAL OFFICE

RAJASTHAN STATE POLLUTION CONTROL BOARD
1't Floor, Sahkari BhumiVikas Bank, College Road, Opposite

Police Line, District- Nagaur 341001
email : rorpcb.nagaur(oRmail.com

Clearance (EC) dated 25.08.2020 vide MoEf
& CC vide File No.: J-ll0l5/15/201s-tA.tl
(M) dated 1110912024 for further 3 years till
23.08.2027.

13. Status of mining plan/rnining scherne Mining Plan approved by IBM, Govt. of India
dated I 510612023 which is valid till end of Fy
2025-26

t4. Consented production capacity Lime stone mining- 1.00 MILLION METRIC
TONS PER ANNUM as per CTO dated
t7n2t2024

In compliance to Hon'ble NGT order dated l0/09t2024,joint committee inspected the mines
under reference on 0711012024 and submitted various recommendations in its joint committee
report. The verification of compliance of joint committee recommendations observed during
inspection dated 01/0812025 is as following:

mL-

Recom mendations / Submitted

Enhancement of the green belt as the
extent of the mining pit operations
expands in the future

As per report received from the Office of the
District Conservator of Forest. Nagaur, vide
letter dated 22.07.2025, the project proponent
has undertaken plantation of approximately
47,000 plants cumulatively up to the
Financial Y ear 2024-25.
During visit, representative informed that
during the current FY 2025-26 (up to July
2025), an additional 5,000 saplings have been
planted in approximately 4.0 hectares, with
a further proposal to plant 5,000 saplings in
the coming months. Annexed at Annexure-1

, \z'
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5x
Regular Pruning and Casualty
Replacement of the plantation

The details pertaining ro casualty
replacement and periodic maintenance of
plantations have been f'urnished by the project
proponent and are annexed he rewith as

Annexure-2

Stabilization of the overburden dumps
with grass and tree cover

Stabilization measures were observed during
inspection over overburden dumps through
grass and vegetative cover on all 3 inactive
Overburden dumps. Photographs Attached

lins in mini During inspection, water tanker was found

-1,

gr#t$it^[;,mn,
14
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Police Line, District- Nagaur 341001

email : rorocb.nagaur(oAmail.com
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Additional observations made during inspection are as following:
l - During inspection, a dense plantation was observed on approximately 0.3 hectare's of govemment

land in Village Kharia Khangar. As informed by the unit representative, the plantation was
developed using the Miyawaki technique. The plantation was reportedly carried out by M/s
Ultratech Cement Ltd. based on a formal request received from the Gram Panchayat, the copy of
which, along with the corresponding purchase order, is enclosed as Annexure-4.

2. The working mining pits have been provided with earthen bunds of approximately 4 feet in height
along their periphery. Wire fencing was also observed at several locations adjoining the
operational pits.

3. As per letter submitted by the unit, none of the mining pits have advanced upto their respective
ultimate pit limit. Attached at Annexure-S.

PageNo., AT([mSl
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lease area may be increased observed deployed for water sprinkling.
Photographs Attached. Since, the inspecting
month is in monsoon, it can't be verified if the
unit has increased water sprinkling frequency.
Also, no permanent water sprinkling
arrangement was observed.

Cross-wire fencing around mining pits Cross-wire fencing has been partially
installed along the periphery of operational
mining pits. Also, as reported by unit
representative, proposal to increase wire
fencing by 1500m by Oct 2025 is under
consideration.

Sign Board of "No Mining Zone" Signage demarcating "No Mining Zone" was
found provided at pond location, near Dhani
(unacquired land) and on lease boundary.
Photographs attached

CSR activities The project proponent has submitted a
detailed report of CSR activities
undertaken during FY 2021-25, enclosed
herewith as Annexure 3

Clean the obstructions and plantation
raround Pond

As per observation, the pond area was marked
as "no mining zone" and was provided with
demarcation. Also, no overburden dump and
no mining were observed nearby pond area.
Also, unit has planted approx. 100 saplings

qr'ilr (rM)
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RAJASTHAN STATE POLLUTION CONTROL BOARD 
*._E

1-'t Floor, Sahkari BhumiVikas Bank, College Road, Opposite

4.

Police Line, District- Nagaur 341001
email : rorpcb.nagaur(aAmail.com

The final planned depth for mineral extraction by the end of mine life is reported to be
approximately 28 meters. At present, the depths of various mining pits range between 4 meters
and l5 meters.

As reported by unit representative. no mining pit has yet reached the stage of mineral reserve
exhaustion. Consequently. no systematic backfilling has been initiated. except fbr temporary
backfilling carried out over an area of 0.7 hectares, which was observed on-site.
No intersection with the groundwatertable was observed or reported in the mining pits.

5.

(Hemant Kumar)
Junior Environmental Engineer

R, c/s

(Rajkumar Meena)

Regional Officera,\
r#l
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Police Line, District- Nagaur 341001

email : rorpcb.nagaur@gmail.com
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Miyawaki Plantation
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*Az REGIONAL OFF!CE #ffiwE RAJASTHAN srATE poLLUTtoN coNTRoL BoARD\Z- '';-; 
rloor, Sahkari BhumiVikas Bank, College Road, opposite

Police Line, District- Nagaur 341001
email : rorpcb.nagaur@gmail.com

Page No.6

A -<-v
au (o15! @rrrnY Frq)

CENT
BIKAN |RAJ) lNBlf,

18

/*
O/
cl2l\\A



ilurpfl-q TM [-{qvr fr{flr qqd,
rrrRy (ilq)

BlKnhEn 1nnl





@
rrfnT rw)



qrd.r 
Frq)

tMnI 22



S/A/4./Yl-r-i\Z
REGIONAL OFFICE

RAJASTHAN STATE POLLUTION CONTROL BOARD
L't Floor, Sahkari BhumiVikas Bank, College Road, Opposite

Police Line, District- Nagaur 341001
email : rorpcb.naqaur@smail.com

\-? Y

CENIRAL NOTARY
BTKANER (RAJ,) lN0la
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REGIONAL OFFICE

-fi-q rtr
RAJASTHAN STATE POLLUTION CONTROL BOARD

1't Floor, Sahkari Bhumi Vikas Bank, College Road, Opposite
Police Line, District- Nagaur 34100L

email : rorpcb,nagaur(aqmail.com

Overburden Dumps
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Police Line, District- Nagaur 341001
email : rorpcb.nagaur@qmail,com
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BTKANER (RAJ.) INDIA
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REGIONAL OFFICE

RAJASTHAN STATE POLLUTION CONTROL BOARD
1't Floor, Sahkari Bhumi Vikas Bank, College Road, Opposite

Police Line, District- Nagaur 341001
email : rorpcb.naeaur@gmail.com

#w

l\ 7€R

"No Minin g Zone" Signage
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REGIONAL OFFICE

RAJASTHAN STATE POLLUTION CONTROL BOARD
L't Floor, Sahkari Bhumi Vikas Bank, College Road, Opposite

Police Line, District- Nagaur 341001
email : rorpcb.nagaur@gmail.com

Bund Walls and Wire Fencing

CENTRAL l\IOTARY
BIKANEft (RAJ.) ti{0tA
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REGIONAL OFFICE

RAJASTHAN STATE POLLUTION CONTROL BOARD
1't Floor, Sahkari BhumiVikas Bank, College Road, Opposite

Police Line, District- Nagaur 341001
email : rorpcb.nagaur@gmail.com
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Police Line, District- Nagaur 341001
email : rorocb.naeaur@qmail.com
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Police Line, District- Nagaur 341001
email : rorpcb.naqaur(oqmail.com
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ANNEXURE-1

ffi$
Rajashree Limestone Mine No-02 (Mt-03/95)

Plantation details
SNo FY Area Sapling Planted Survival% Plant Survived

1

2025-26

Till Date (Apr

Jul)

(Planted)

4 Hectare 5000 Nos 9s% 4750

?

2025-25 (Aug

Mar)

(Purposed)

4 Hectare 5000 Nos

$g
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Sl No

1

7

Plant Nanre

Uode of Payment: cash

lrms ond Conditions
l. Order v.T ll i)e conlirrlte(t once ih€ lxryntenl r: succrssltllly t eceivr:cl

2. Thete iS no cancettqtion policy ol)l)l,coble orl ihe onlnr, Ilutchose<l ,llonts, Heoce no tef ttrrrl rt'ill be poyctble,

3.,1 the order not picks(l up i,rithrrr l5 (,oys then o,(ler rvill ba concellerl outonrcrtic<tlly-

lnvoicr

BUYER DETAILS:

|{AME SHREE DAVKANAN

ADDTTEsS KISAN CONSTRUCTIoN & SI,,PPLIEES

U LTR/ilECH CE I'IENT't lNlT BIF{LA tl/HITE KHARIY/r

(HAI"IGAR JODITPI]R

M08 8290807941

? 25000.00000

? 5000.00000

i 30000.00

Total Amount(lNR): ? 30000.00

DATE TIME:

08/07/2025 20:40 30

TmRIr{Tqury.T frieuyed,

ctr -:_ _

Nt,RstRY i-AL!Ei -IATAN NURStttY l:lil-'1x= -illil

CiFr-'LE Citl(:tE AJ[lER (CCF A.l].'tEAr

0NlsioN ocF NAGAUR

FANGE IISRTACITY

INCIiARGE NAME: CHENARAM KHOJA

coNTACT N0 tit0c304otl!'

{#ffi?ffi#
fti Scanned with OKEN Scarrfidr

Haghl

Kanledat 5 00000

Krntedar 5.00000

@ffiit

Amounl

ffi

ffi
ADDRESS:
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ANNEXURE.2

rs
U/,#

casualty Report of Year 2o24-zs at Rajashre Limestone Mine-02
S. No fotal Casualty Observed Sapling Planted towards Casualtv

1. 4895 Nos

5000 Nos

(Causality due to Termites, wild

animaI etc.

w
eHq o{Bo'rfr

{rcfem {"q r-Eor l+iau Wca'

D qrrn (qrq)

{
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PURCHASE
lDonrestic PO)

ORDER

Yendor Code : lll?104
KISHAN CONSTRUCI'ION AND SUPPLIERS
BASNI SEJA. lvtERTA ClTy
NAGAUR - 34:go3 

1 LIr I 
.'rt- .,.i

INDIA

i::r11t, l l/ri
Fornrnt No :

Compnny
ULTRATECI-I C'EMENT I.IMITED
(UNIT:BIRLA WHITE)
WORKS:RAJASI-IREE NAGAR
TEI-ISIL: BHOPAL GARH. DIST: JODFIPUR
(RAJ) - 342606
INDIA
Phone: 2920264040

Fax : 2920264222
Contact: PRAKASH CHAND JAIN
Email :prakash.jain@;adityabirla. conr

Purchase Order :BWBWF/6202040382
Document Date : 03.09.2024
Validity Period : -

REF : RFQ NO: 60026451t2

Phone : 82e0807e41 li$ iFar ' \,.. *Enrail : devkaranjajra(ggnrail.com '11..',, : -tvtobile ' \..:,':..11

i

Contact

Dear Sirs.

. We are pleased to place our order on you to design, develop and supply the following materials /serr.ices
sub.fect to terms & conditions and instructions specified here.

Ilem lndent No
Date

Material Code
Material Description

ttem Qty UoM Item Price
INR

Value (lNR)
Dis & Oth)

Disnt Net
o (lnc

utHrl fi

r0 l 1793533

t4.08.2024
r0t60000K3s5 5000.000 Nos 25.00
AVENUE TREE,NEEM.KARANJ,GUI..MOI IAR E'I'C
Height of Sarnpling:2 - 3 feet

r 25000.00

Total value of PO in lNR(Excluding Duries and Tares ) : 125.000.00

Rupees One Lakhs Twenty Five Thousand

TERMS & CONDITIONS

Central GST

State CST
Irreight
Packing & Forrvarding
I{andling C'harges
Incoterrns
I)ispatch Mode
Dclivery Address

Delivery Period
Packing Instruction
Insurance
Authorised Transport

9%
9%

NIL
NIL
FOR / Bw Mines

ULTRAT'ECH CEMENT LIMITET)
WORKS:RAJASHREE NAGAR
TEHSIL: BHOPAL CARIJ, DIST:
15. r0.2024

Our Account

ioDtrPUR (RAJ) - 342606

KISHAN CONSTRUCTION AND SUPPI-IERS
BASNI SEJA. MERTA CITY

4rF

E-Mail Address
Contact No(s)
Payment Terms

devkaranj aj ra(r.:gmai l. coul
829080794t
Within 15 Days Aller Receipr Of Marerial

Regd oll' : Altura Centre.B-Wing.2nd Floor.Mahakalicaves Road, Andheri(east) Mumbai-400093.
('in: I-l6940nrh2000plc I 28420

quw,

46
(vrq)



____

ANNEXURE-3

ln.csR activity for the year 2024-25 at Rajashree Limestone Mines No-02 in nearby villages
taken the below Activities:

I Skill development & vocational Training programmes for local cornmunities

Total expenditure for the year 2}24-25was RS 23.37 Lacs. Details are as under:-

s|r8ril,{ot,f,Il{ilfii\1\ll
fl\Rego ilo.44itli#. 

J,i ea*

bills and work orderscopy are attached with tf,e r.effi

For Raiashree Limestone Mine No -02

o\ '";zd;/Fxp zt-s-mz77S i,

W ;'ffi,'***
For UltraTech. Cement Limited

flnit:Birlp,h6j
r-$ L-^5

Atr0njrised Signatory.

,Hru enQro-rfr

iiqif,iCoPtn***
{r'l\{ '{l-q 

)

Date 01.08.2025

-ff*s
E-\ffi#

Sl No Vendor Amount Nature of Expendature

1

M/s Jai Bajrang
Construction
Company

243735 Construction of Drinking Water tank at gasni Seja

2 M/s RavikantTyagi 2,01,300.00 Organised Eye vision Camp
3 Yash Medical 6,829.00 Distribution of Hygiene kit during Skin Camp for Villagers
4 Yash Medical 10,834.00 Distribution of Hygiene kit during Skin Camp for Villagers
5 Yash Medical 5,562.00 Distribution of Hygiene kit during Camp for Villagers
6 Yash Medical 9,582.00 Distribution of Hygiene kit during Camp for Villagers
7 Yash,Medical 10,427.00 Distribution of Hygiene kit during Camp for Villagers

8
RajLaxmi Medical
Agencv 4,750.00 Distribution of Hygiene kit for Villagers

I Yash Medical 29,448.00 Distribution of Medicine during Camp for Villagers

10 Birla White W Center 1,91,503.00
Beauticial Course for ladies/girls near by villages, Computer Training,
sewin& talloring and Bag Making Training

11
M/s Bansal canvas
lndustries 60000 Distribution of School Bags

L2
Satyaprakash

Praiapat 488078 Construction of tin shed at Basni Seja school

13
Satyaprakash
Praiapat 4,56,684.00 Construction of community hall at Talanpur

14
Satyaprakash

Prajapat 210600 Laying of nCC Roof of community hall at village Basni

15 M/s Kv Graphics 1,62,540.00 Supply of Sport dress for women tournaments
16 vt/s Kv Graphics 53295 t rstribution of Mugs, tropy, pies set and Mumento for villaserq

L7
M/s Ramu ram
Harsukh ram 191603

Supply and Fixing work of Solar LED light in Dhanappa and Basni Seja
Villages. (50% amount exp. ln danappa village and 50% in Basni spial

TOTAL 23,?7

CE' Scanned with OKEN ScarrfiEr
*.1



' '[.JltraTech cornmunity welfare Foundation
['egisterod ofEce: B wing, 2od Floor, Ahura ccntrs, Mahakali cavos Road, Andheri (East), Mumbai - .r00 ,gs

Tel. 022.C69r2800 CIN U?4S0gMHZ0l6NpLz?34,18

BVPUR/UCTWF loEC./2024-25/3

Dated: 12.12.4024

M/s. RavtkantTyagl
Rallway Crosslng, Kharia t(hangar,
Tahsil *Bhopalgarh, JODHPUR (Rajasthan)

suh: - order fo r a rra ngement of food d u ring mega Eye ca mp from L8 Dec.2024 to 2L Dec.zaL4.

This has.reference to you offer & subsequent discussion we had with you on the aforesaid subject,we hereby confirm our order for below mentioned work on following terms and conditions:

suPPL| ERS/ CONTRACTORS_> M/s. Ravikant Tyagi

DESCRIPTION UoM Qtv.
Nego.

Rate (Rs.)

Amount
( Rs.)

1
6rearra$ - tea & Biscuit+ poha + Sauce + Bhujiya

Nos 3300 51 201300

2
Lunch-Rotl+ Dal+Veg Subzi+ tGichd,- & Mitk

3
High Tea(Tea + Biskit)

4
Dinner -Roti+ Dal + veg subzi + xtrichdiE MiiI'

.'201300
Kt I)-,1(

g/ I tlJ $ 0 l1 A.il i tfi{i-\Jr,hhas, ute nsits a I I co nsu mabtes and Raw material tnlu
] \I,

Contractor scope.

,\. c?l\ .:' .,, . - . ' ,16^^- -A-.- aa flFa-7n74- lLrlarnlna Taa r L,li-L T^- r r .\\(p,\'--" - "'18,Degao4-MornlngTea+HighTea+Lunch(Puri,Dal,.Aloo&TamatarSubzi(cravy)&Mirchi

\l-F]\- Kuta )
\ J -r'r i_'

'=... .. ri l

2. Rate and Taxes:

Total order value: The total order value shall be Rs.201300/- (Two Lakhs one thousand three hundredonly)
3. GST - Not Applicable as contractor not covered in GST.

4' Billins address: : - You shall arrange to lnvoice on name of Ultratech community welfare foundatlon
(Birla White) Kharia Khangar.

5' Payment rerms: 100% payment will be released within 7 days after submission of bilt duty verified
by concern authority ,

,\r.- &- ,+*ffiur*
*flxffiffi,(€,



glolt 
\

'' [,JltraTech Comrnunity W elfar'..T::*:::: i
tA'

+"€'-

Rogistered ",[.^|ffi ffi ;ffiffi;;nil,ti c,,o, *11 1"n:" 
(EasD' Mumbai' 400 6e3

teAiR
Tcl. 022'66g 1 ?800 CIN U?d909MII20 \GNPL?T I 448

of Contrast- Contract shall be valld up to 15'01'2025

: Transportation wiltbe arranged by olrla White Cement'

i;lli^:iffi;ir';,11t$rtatutory rormarities and shar foilow alr statutes with regard to emptovment

of personnel; their safety and you will strictly enforce various oUf ig.tlot t-i;U 
'pon 

you in terms of

provisions contained in the contract Labour (Regulations & Abolitionin.i i.. n. r, eenliland other

lndian laws/Act applicable. You will be liable for any infrastlon thereof. nny inconvenience or delay

caused to the COmpany due to noncompllance of various statutes, provisiOnS, COncerning emplOyment

of labour shall entait you to pay liquidated damages and also make good of ihe losses suffered by the

company, if any, on account of delay in the execution of the work order. You shall insure all your

workmen for the purpose of liability for payment of compensation, in terms of workmen's

compensation Act, at your own cost and shall submit a copy of insurance policy to us. You will observe

allthe rules, regulations and provisions regarding the safety and shall ensure that all the safety devices

being used wherever required as listed below: -
Safety helmet, Dust mask, Safety shoes and Gloves

You shall ensure that the above safety PPEs quality is as per company standards. . You also shall ensure

that all the formalities related to issuing of attendance card and necessary safety training shall be

completed in advance before starting of job. Your workmen and supervisor shall not be allowed inside

the plant without safety appliances. You will at your own cost make all necessary provisions for the
safety and convenience of your work people and of the public during the progress of the work of
fencing, lighting watching other means. With particular relation to your workmen, you will be fully
responsible and answerable under the provisions of various statutes or Acts and shall keep the
company fully indemnified from any claim arising there from.

2. STATUTORY COMPLIANCE: You shall ensure that total responsibility of your workmen, who are

,rffif*ir"r,f'" job at our site, will be entirety yours. You will arrange all safety measures during work on

.g*iif #,i::iiff ';:ttp.#g*1.,r::yl1"'"."1sy[l'::*C{1'::iii
out wlthout obtaining safety work permit from the concerned department and adhering the

in this regard. r lt shall be the responsibility of yours to ensure that proper steps are

BIKAITER while its workmen are working at height regarding use of safety belt and helmet. Any
of given guidelines shall be viewed seriously and Safety Manager is empowered not to allow

which violates the mandatory provision. . You shall ensure that no Child Labour is

i,e. allworkmen must be older than 18 years.

"tn case, lf you are registered under # MSMED ACT#, Please confirm the same along with copy of

-7

registratlon" while sendlng the invoice.

3. Compliance of 5A-8000 Standards: You will follow the requirement of SA-8000 in all respects viz.

not engaging chlld labour, forced labour etc;and confirm,lts comptiance to us

S. EnvironmentalObligation: r.' ,

you will ensure that you take,all possible care to eliminate land, water and air pollution during your

UltraTech Community Welfare Foundation (Unit: Birla Whitg );
Kharia Khangar, Joclhpur, ( Rai.) PIN' 342606 .' H'

,{-t*q rro

cENflA( ruOranY
#filNER (RAJ,) rNDrA

TERMS & CONDITIONS:

D

7.
ji

. ---l-r.1

d. No.'44
.iip 21-8-2027

I

d



' 'IJ[traTech cornmunity welfare Foundation
Registered oflico: B wing, 2nd Floor, AhutR centro, Malrahali cavos Road, Andheri (Eas4, Mumbai . 400 0g3

Tol. 022-08912800 CIN U?4gg9MHZ0l6NpL2?3,{48

operatlon' Please ensure that you do not use Freon gas cyllnder for storage of any other gases. please
also avoid that there ls no wastaSe / leakage orgas orrrtne ilr. ur.liiare In owne,,s machine. please
note that you are responslble and llable to observe all rules / ragulailon of state / central Govt, and.shall indemnifu owner agalnst any penalty imposed by the Govt. on thls account, : ..., , r irll":;,- .. ,*\ v ,\.1

.,' ",1.).,

,,,t \J 
.

"rrr) 
. 

) i,t'.);

4. GovERNMENT RULEs & REGULAToNs: .ttiirlr,rrr',,'
You will be solely responsible for complying with all statutory requirements and various rules andregulations of state / central Government / ruoto, vehicle act foi smoothly handling the job. Aoypenaltyffine imposed by such Authorities will be to your account. tt shall be your responsibitity tofollow the provisions of Act. For any violation of the samg you shall be solely responsible. you shallindemnifiJ us fully for any loss incuried to us due to non-compliance of any rules / regulations / otherrequirement by you.

5 SAFETY, FIRE & SECURITY REGULATIONS:
Your employees shall abide by the Fire & safety rules and regulations of the company since the job is
to be done in the operationat area. Any extra claim for whatsoever reasons forsuch suspension of the
work will not be entertained.
You shall make your own arrangements of necessary records for your employees as prescribed and
instructed by the rutes of government at your own cost. Each employee has to be endorsed by the
security officer of the concern authorities before the engaging their services. In case of termination
of the service of any of your emp[oyee during the contrr.irr-i plriod, you shall have to inform concern
authorities.
Your employees should not be allowed inslde Factory premises without Helme! shoes & other
personal protective equipment,s as required by the job.
Your employees engaged / employed by you should have good health and should not carry any
infectious disease.

You shall ensure that no person like vehicle operator, cleaner or others sleep under the vehicle and
anywhere inside the plant. No one should lolter in the plant.
For any damage done by your employees to the existing facilities of the supplier, you shall be solely
responsible to make good as per the lnstruction of the supplie/s authorities or full satisfaction of the,vd}.flF;v

!,
L\Reso t alert while moving out from the unloading point.

x -=-"#,rlT:t:,:L"t 
tot & cleaner or manpower to follow the traffic speed timits i.e. 20 KM per hour\-ox

inside the plant.t' u, i , ,,,, rlll5lUE lllg Pldlll.
The vehicle engaged if any should be parked only in the ear marked area. Vehicle if any should
roadworthy with appropriate light, horn & break with reveres light and horn too.

The vehicle if any should immediately report at Security gate after completion of unloading without
waiting in the Plant except in case of breakdown of vehicle. However, for such instance they should
also inform at Security. Any vehicle / manpower is found in our plant premises are not adhered to
safety compliances than suitable action will be taken against those, which will be entirely on
transporter responsibility and liabllity and penalty amount shall be recovered from your bill. ln this
regard decision of management shall be final and binding.
You will ensure compliance to the General Guidelines on Contractor safety given & explained to you.

UltraTech Communiry Welfare Fouudation (Unit: Bhla White ),
Kbaria Khangar, Jodhpur, ( Raj.) PIN- 342606

E
v P

{urRIIq {Vq n-Eru furu +rca,
qT'ii1 ($q )

Scanned wltfi oxeru scanf,Qr

\
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EIKANER (RAJ.) INDIA

more than 10 feet helght work you have to anange necessary Safety Belt for your workman
m cost.

L NCITARY



''Irltrarech conmu nitvw*T,#mi*::1"*' 
i

Registrer"d osco: B lYiug, trd Floor' Ahura Contrc' Mahakali Caves noad' A

Tol. 022'6691?800 CIN U?4999MII2016T'IPW?}448

6 Arbitration: - ln case of any dlspute arislng.due to dltference of,oolnion ln lnterpretation of any

clause orterms and condttlons or meanlng ort;.;o'"d 'ij""*t 
tr'JJt'rron of our SBU Head shall

be treated as final and bitlding on both the partles'

- we reserve the rlght to cancel the whole or part of the contract at our discretion

assigning any reason whatsoever and at no extra cost to us'

w#mmrH:,ff:tr.iffi.;;.l,Jj..,y,}:;Jll:H:.L".:;T;1;r:actlne/sublettingafter

9. NDA Clause: Contents of this document are not supposed to be divulged/disclosed /co.pied and

parted to any other pafi without our consent. Rny violaiion to this condition shall be construed as a

breach of contract.

10. Jurisdiction-Dispute, if any, shall be subject to the Court at Jodhpur (naj) only'

As a token of your acceptance of the terms and conditions of this amendment letter, please return

the duplicate copy duly signed by you.

Thanking You,

Yours faithfully

For UltraTech Community Wetfare Foundation (Birla White)

W
V

'""[lKAHEr -
Rcgd. No -a.fli

EEN
ft
AL. [iOTARI/
ft ir.:AJ.)lNDh/

CF scanned with OKEN Scar#trrEFO

s



UltraTech Community Wel f,arc Foundation
Registernd offico: B Wing, 2n,l Floor, Ahurn Contm, Mnhakali Cavos lload, Andhori (Eaet), Mumbai .400 0gg

Tot. 022-0601?800 I otN tr?40!)0MH20,6NPL27B{48

UTCLmll'/PUR/tiCWn D024"25 l$ap, fiZ
Dntcd: 04,09.2024

M/s. Bunsrl Cnnvls Intlustrics
Plot No.8 , Pnlikn Bnznr Ghantnghar
Dist.Jodhpur-342006

I\'Ils. Bnnsal Crnvus Industries- 978561431 I

Sub: Education Kit

lhis las reference to you offer & subsequent discussion we had wiih you at our plant site on
the aforesaid subject, we hereby confirm our order for below mentionld work on following
terms and conditions:

Note: Value in word - Rs. Sixty Thousand Rupees Only
GST tax - l8 % Extra on above price

l.Terms & Condition
You shall submit one sample bag to CSR team before supply the material. CSR team shall verified
and give the clearance for supply ofrest qty.

2. Rate and Taxes:
We shall pay you piece rates as per the above job. However, Payment shall be made on per
actual work done and certiff by concern technical authority.

TDS shall be deducted as per rules.

3. Billing address: : - You shall arrange to Invoice on name of Ultiatech Community welfare
foundation
(Birla White) Kharia Khangar.

:\ 4. ?ayment Terrns: 100% payment will be teleased within 7 days against submission of

f![Ldq1rnrng bius duly vcrified by concern t..r,nitJuutrto.i.y.

.Y,/4\\e*u: \fuilpb Schedule; You shall start the job immediately on receipt
\d 1 '"' -ntirejob as per schedule confrrmed by our user.iF 1,, i:: * .,i
o1..ir' ,]: l. -..',.'' , 6.'Velidity of Contract- Contract shall be valid up to 31.12.2024

.,')

of order and complete the

UltraTech Community Welfare Foundation (Udt: Billa White ),
Kharia Khangar. Jodhpur, ( Raj.) PIN- 342606

CEnl r
BIKAiI

Jr{

et+qorffiHffi,

Sr.
No Description Of Work Uom Qtv.

Units
Rate Amount

1 School Bag With logo as per sample provide by 
-SR team Nos 250 240 60000

Basic Amount (Rs.) 50000

el.-u+*



UltraTech Community Welfare Foundation
Registourrl oflico: B Win6, Pd l'loor, Ahura ggntrrr, Mnftnknli Onvon llontl, Andheri (EaaD, Mumbai' 400 093

Tel. 022'06s I ?s00 I oIN u?490gMI{20I 6NPL273448

8. Cancellatlon: . We reservc thc rlght to cancel thc whole 0r part of the contract at our discretion
without assignlng finy reason whatsoever and at no extra cost to us.

9. Sub-contractlng/ subletting Clause: - Birla Whlte wlll allow you Sub-cont ,rlcting/sublettlng after
submission of lndernnity bond and subject to approval of concerned department.

As a token of your acceptance of the terms and conditions of this amendment lefter, please
return the duplicate copy duly signed by you.

Thanking You,
Yours faithfully

For UltraTech Foundation (Birta White)

Authorised

h-\$ w

IIlhaTech Commuaity Welhre Fouudation (Unit: Birla
Kheda lfrangar, Jodhpur, (Rqi.) pIN. 842606

TEi[,

....a\\

\fl lo NDA Clause: contents of this document are not supposed to be divulge dldisclased/copied ancl

\ i:-'parted to- any other party without our consent. Any violation to this condltion shall be construed as a

1 i =breach of contract.

L\----:^t i. .. -, ,. ..
Gt\-)srit..lurirdi.tion'Dispute, if any, shail be subJect to the court atJodhpur (Raj) only.

6&l[,:u]il

lffs#{T;;
Qe, 

zi:;.dii

OKEN ScanfiSr
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rJoi Guntdeun

GST INVOICE
SAIIYAPRAI(A SI-t PRA JAPA,I

Clull Contraclor

Mcrta

A gTE

d
ffii S.unned with OKEN Scanner

+<

!9!91t-.
For :'satyuPtakash PrajaPat

ceur\nkJoKq''eiKii{En 
tnnl,)lNoW _qfi-+ Grfuorfi

Eruryscana€r

;

\, . 
GSTNo.ogAwpm06rrzd M:

;f[tti]Io) \
'%

tE

t'.:,,,,: ffi-r )
nvoice No : 05 Psrty Name : ULTRATIICI.I CEME"lq

Birla white, Kharia Khan
wyy'ffi)ate of lnvoice :0S,1?.2024

)ate of supply : 05.X2,2024 oSTIN :08AMCL6442L1ZA
:lace ofSupply : Basani Sefa village \ddress : P,O.Kharia Khangar,Dist.Jadhpur(Ri
nvoice Type : lst and Final Bill A/o r k O rde r N o .- Ul CU Bw / P u n / U Crt't F / 202 4 ^zs I o cr I o 4

iACCODE : 995116 Constraction Servlce of other Bulldins work.
ob !- Constraction of Tin shed at Oasni Seja School.

lTr"rilC I "**nt Rate AmountNo. ll1oiil .,'.'Otv. '
r-(ry-

I

z

lProvidine 
and Fixing of Gl StreA tna.eNos Ms pipe

lfor 75mm Box.

Proriding and Fixing of Kota Stone Flooring

t /C For 6l Shed paintlng work

FT2

M2

FT2

rl

H\]

I

I 13s0.00,

| ,rr.oo-

I

I 
raso.oo,

,/

| 
13s0.00

725.00.

1350.00,/

227.40.

8Z5.Oa-

3.oo7

306450.00
a

103125.00,

4050.00 .

,2*:;

, .- . Total :- -- -Less:- 1st Runninb Bill

413625

-znd Runnine Biii
,.,, Tolat AmountioErax 413625

AODTN('r
Gsr@$'6

scsT @ 9% 37226
CGST @ 9% 37226

Ei--- G.Total:-



YASH MEDIC*h*ANGARrlr
ADITYA llIRt.A HEALTH CARE CEN',TER KHAYYA:'XI'"""" "

RETATL lrlvbiir cREPrr tz:oo 
I

h o ne : 7 23ee276i; /B i o;iq*;: i i tlg, l:l I J 
o"i, 

*'Phone :723992/b'5u',u lu', Uouu re r-"r-' "-' 
-innE FOUNDA

Employee nr.t 
"i[LrHniEcH 

coMmuNlw wEI

F:'iio," ^ r,F, Bill No ; -QBao1175o
biiioit Name: cAMP
b;;i;;,'DCnnuu onn xu yf I 6lid'-,'fi7o-7024-

i o*t*ony!4gqMc -

I r.rctor-ac os

P4112 ,l ztzt

anzsior{ sl?s

acrorotf +/zs
I eerurosa DsR 

.

I mecorou oqrAB

I e-cor-rx cnn
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Patient Name: SKIN CAMP Z4t0gtl4
Doctor: DR.RAVINDRA KUMAR
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Bill No : DBA010861
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UltraTech Comnru nity Welfate Foundation
Bcgfuh,-d o66ca: B \vin', ,ar !t661, Ahure (hntrc, Mahat ali Ceveafutel!, Andhotl (Eeai'l'ltumltzi' 'l0O 09?

Tel. 022'660 I ?S00 I CIN U?'l 000MH201 \NfltT a 1'tg

LTCI/811'/PUMTCWF rl 025'26lMerch l0l
Dated: 07.03.2025

Ill/s Rena bgl Inlcrior
OI, BABA MMDEV NACAR
6OTAN, DTSTT- NAG AIIR-342902

III/s Rana bai Interior- 094613351I I
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UlraTech Community Welfare Foundation
Registered office: B Wing, zna Floor, Ahura Centre, lt{ahakaii Caves Eoad. Andheri {Ea-or}. }Irrrnhai ' {$0 {y-r:

?ei. 022-669 1 7800 I CIN U?4 999i\'iH20 1 6l\rPL2 734 48

UTCL/BWPUR/UCWF t2024-25 tSep.lL2
Dated: 04.09.2024

lWs. Bausal Canyas Industries
Plot No.8, Palika BazzrGhantagha, ,,ffi:} .
Dist Jodhpur-342006 t,i:,71--=,, .,' 

,

M/s, Bansat Canvas Industries- qzasor,iiii i 
;

sub: Educarion Kir tX#P.''

This has reference to 
lou,offe.r 

& subscquent discussion we had rvith you at our plant sire on

l}|#"r:Tl:rili/j|l -. il;y .;;l; ;,. nrd er for ber ow m en tionerr r,-' rk on tbt rowing

,W _juo-ja,r. lHlf
._-__" -*?"*q *np" r I t ( E**

Note: Vrluc in rt,ortl * ILs. tjixt.r,"f.hou*ond l{upctsr {}nly.OST tax * lS % Extra on utror,c pric* 
-'

1.'I'erms & Condition
You shall submit onc szuttplr: bag m c$lt 

'"n,u 
lxrbrc.rupply rirs nurcri*r (:slt rearn *hn, verirj*dand givc rhc ctcarancc forsuppl! of i.:_iq,r,,

2. Ratc rnd I'axs:

ff ;i*i m#J,lfi:#i,,\X#:*,|ffi:; i J,::X:', 
p::.r,rlr n, ri r',, i hc rn ar, u,r n pg y

l'DS shall be deducred as per nrles.

i;r'"1*rffddrms: 
: - \'ou shail arrange to In'oice oft o&mB of urrrar*ch {_.ornmuniry wetfare

(Birla lVhite) Kharin Khangar.

l,:iJfff,: I:fi:*:jf: XX.:,.*l F.*,essed wi{hin ? trays ageinsr subrnission ofllTne bills duly vcrified by concern reet nicel lrurt;rv.

e; You shall start the job irnrnediarery cn receipr of order and comprsre rheschEdule confirmcd by our user.

)*"ltlT !'r,unCairou (Ur,rr: lju h }t,hu., )&}rr, doahpur i i*r3.i plN. ,ltri,Oi, ffi

-rs

l

CENT
BlKr'.r';

'/i6[
L(*.ull$ffi;

(p scann.ia *{tt oKEN sca ,163,.



ultraTech community welfare Foundation
Registered office: B Wing, 2od Floor, Ahura Centre, Mahakali Caves Eoad, Andheri (East), Mumbai -

Tel. 022-66917800 I CIN U?4999MH2016NPL273448

GENERAL TERMS & CONDITIONS:
1. lnsurance and Safety:
You will comply with all statutory formalities and shail follow ail statutes with regard,o .*'ffi
::j":::JJ::ji:]::r,fy:y you will strictry enforce *riou, o[iieations casr upon you in terms ofprovisions contained in the contract tabour (Regulations u oo",o,iniff#.;:;:ffi'ffi'ffi::
lndian laws/Act applicable. You will oe iiaui" for any infraction thereof. Any inconvenience or delaycaused to the company due to noncompliance of various statutes, provisions, concerning employmentof Labour shall entail you to pay liquidated damages and also make good of the losses suffered by thecompany' if any, on account of delay in the execution of the work order. you shall insure all yourworkthen fgr the purpose of liability for payment of compensation, in terms of workmen,scompensation Act, at your own cost and shall submit a copy of insurance policy to us. you will observe
all the rules, regulations and provisions regarding the safety and shall ensure that alt the safety devicesbeing used wherever required as listed bJow: _

SENTRAL NOT/\RY
BIKANER IRAJ,) tftDtA

3.CompIianceofSA-8000Standafds:.You,willfollowtherequirement.,,,oW__r______:__:- __ _,ffi$gftffiri7r\ffii
respects viz. not engaging child labour, forced labour etc, and confirm its complian

:.-l,rJ-.,. , 
,, 

.. i \
:.-i.,,,^... , t.. ....

' 
tj' - ';

' .j'- 
.4.Environmental0bligation:- . j.\

You will ensure that you take all possible care to eliminate land, water and air pollution during [euf
uperatiutt. Please ensure that yuu clo rrot use Fleurr gas cylincler for storage of any other gases. pleite

also avoid that there is no wastage / leakaBe of gas during the use of same in owner's machine. Please

note that you are r.rpor,riur" iiJ iirir;ii-"L'r'.rr" ,ir rrr* I regulation of state / Central Govt. and

shall indemnify owner against any penalty imposed by the Govt. on this account.

H-',f;S:fm$:.fhi:,tlX,:t,'*T'11,t*r.rtu-,n I

sr'prr,'.]].,.W!iry'IWr*-sa,

ffi
tu#

Safety helmet, Dust mask, Safety shoes and Gloves

You shall ensure that the above safety PPEs quality is as per company standards. . you also shall ensurethat all the formalities related to issuing of attendance card and necessary safety training shall becompleted in advance before starting of job. Your workmen and supervisor shall not be allowed inside
the plant without safety appliances. You will at your own cost make all necessary provisions for the
safety and convenience of your work people and of the public during the progiess of the work of
fencing, lighting watching other means. with particular relation to your workmen, you will be fully
responsible and answerable under the provisions of various statutes or Acts and shall keep the
company fully indemnified from any claim arising there from.

2. STATUTORY COMPLIANCE: You shall ensure that total responsibility of your workmen, who are
doing the job at our site, will be entirely yours. You will drrange all safety measures during work on
own cost and risk. . You shall also ensure that the job which requires *oiLing at height shall not be
carried out without obtaining safety work permit from the concerned department and adhering the
guidelines in this regard. o lt shall be the responsibility of yours to ensure that proper steps are
initiated while its workmien are working at height regarding use of safety belt ind helmet. Any
deviation of given guidelines shall be viewed seriously and Safety Manager is empowered not to allow
such working which violates the mandatory provision. r You shall ensure that no Child Labour is
engaged i.e. all workmen must be older than 1.8 years.

"In case, If you are registered under # MSMED ACT#, Please confirm the same along
copy of registration" while sending the invoice. .

IlltraTech
'l

HHrSmJitn oxrrrr sca n84r

,r
^t



UltraTech Community Welfare Foundation
Ragi*torcrl officol B liling, 2n'l flooi, Alrurn Contro, Mahnkali Cnvos lload, Andheri (East), Mumbai .400 

'ssTcl. 022-0091?S00 | CIN IJ?4SggMlIz0l6NpL2?3448
S. GOVERNMENT RUITS & REGUTATIONSI

-{ffi-ffi\illl,f ;5Y:-:}::::o]:ii1!"*nrvi.g with al statutory requirements and various rures and

$'*$^l:1,,X::J ff':::i::f::ff:ii,t':Ivlhicre ,.t r1i.1m3o*r.rv hand,ing *.iH:il;ine inrposed by such Authorities wiil be to your account. rt shail rr' 
"er!sr"'5 !rrE ruu' Any

9 provisionc nf arr E^* -hr...i^,--!- .).e Youl responsibility toItlro ^,^.,i-,^l_:r^":,,' 'aurru,rres w,t oe tO youf aCCOUnt. lt Shall be yOUf feSponsibili

;ff fl:::::.:l ll.ii]- For any viotation of the same, you shau be sotety responsilte. you
:H'J;; ;: : ;:.il'J [ :ililffi:,,]Tl:lt'lt bv vorrby you.

Sr5arrn, HRE & sEcuRtry REGuLATIoNS:
Your employees shall abide bv th;;;;;;;fety rures and regurations of the company since the job isfffffi:jl;::"""t1'j;:$:;;;;.;;illi'.ni, rorwrratsieveil..,on,ror such suspension orthe

I::'::il'r1ffiloril,o'n arransements of necessary records for your emproyees as prescribed and
t::.u.,a, officer of 6,,tt 

of government at your own cost. Each employee has to be endorsed by the

:Iffi l:;;ilH:ff :ff #[::,*1?J::h:]1Tff ir;:rn",,,,,1,:r,*hx,**
;:ff]lr:',H,rr!'',1 not be altowed inside.Factory premises without Hetme! shoes & other

ffi :**;.'#:]:nilJ"TfiT#,*iiil; ; hearth and shourd not carry any

IifiHt:l:il:,T:il::l'J:T,lllil:?f[,,H1fi:ffiler or others s,eep under the vehicre and
For any damage done byyou'";J;;;r,1.,n" eristingfa;itities of,the supprier, you sha, be sotery::ffifi['" 

to make good as pt"nt rnrtr*ion of the ;ooi,J;thorities or fu* satisfaction of the

\

AL

Illilil;T:::Jnt' 10 feet height work vou have to arranse necessary safety Bert for your workman
The vehicle operator & cleaner or manpower to be alert while moving out from the unloading point.

t,r:r1'I!,llitttot 
& cleaner or manpower to fotlow the traffic speed rimits i.e. 20 KM per hour

The vehicle engaged if any should be parked only in the ear marked area. vehicte if any should beroadworthy with':appropriate right, trorni-or".k with reveres right and horn too.

e if any'should immedlately report at security.Bate after completion of unloading without
;:: illXltrTIJ ff il: :'_'j::li:ya :i; 1 

i9..,;;;*, ;;,.,,.r, insta n ce th ey s hou,dat secu ritv. Anv ve hicre / m a npower ;, ;;il'i ;;;"ffi ;;fi ;::: ::T:[:n::il:

those, which will be entirely on
be recovered from your bill. tn this

7' Arbitration: - ln case of any dlspute arlsing. due to difference of opinion in interpretation of any
clause orterms and conditions or meaning ot ihe *"ra ,i i.ie;ri. ,n. decision of our SBU Head shail
be treated as final and bidding on both the parties.

Q-u

ll'\ r,u

Ys\-res
\*:l

CENTRAL NOTART
BTKANER (RAJ.)tr{DtA

UltraTech

1a-''
v/
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ultraTech cornrnunity werfare Foundadon
Begistered office: B Wing, 2nd Floor, Ahura Centre, Mahakali Cavos ltoad, Andheri (East), Mumbaf

Tei. 029.6691?800 I CtN U?4eesMI{2016ML2?S44g
8' cancellation: - we reserve the right to cancel the whole or part of the contract at ourwithout assrgning any reason whatsoever and at no extra .ort to ,r,

1j.*XT::T{:Pttting clause:.- Birla White wifi ailow you sub-con tracttns/subtetting aftersubmlssion of rndemnity bond and subject to approval of concerned department.

10' NDA clause: contents of this document are not supposed to be dlvutged/disclosed/copied andparted to any other party without our consent. any violailon to this condition shall be construed as abreach ofcontract.

11- Jurisdiction-Dispute, if any, shall be subject to the court at Jodhpur (Rai) only.

As a token of your acceptance of the terms and conditions of this arnendment letter, pleaseretum thp duplicate copy duly signed by you.

Thanking Yoq
Yours faithfully

For UltraTeeh Co pfare Foundation (Birta White)

Authorised sir

b-\$ w

$rfiq 3TFrort
nGrSlFI {r"q u-qvu frim rca'

ST r''fii trq )

ffis
*#

BTKANER (RAJ.)tNDIA CF S.rnned with OKFN Scan66r
CEN
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UltraTech Community Welfare Foundation
Redstere* offi ce: B wins'' 

;iHll;,;,il'llllll#ffi ,ffi#ff 
(Easd' Mumb{i' 400 0s3

UTCLIB\V/PURruCWF, n024-25t0d.fi 4
Dated: 26.10.2024

This has reference to you,offe1 & subsequent discussion we had with you at our plant site onthe aforesaid subject, we hereby 
"onri# o* order for below mentioned work on followingterms and conditions:

Note: value in word - Rs. Four Lakhs thirteen thousnnd six hundred twenty-fiveGST ta:( - lg % Extra on above price

l.Terms & Condition
All material will be in contactor scope only cement will be provided by urcl- Birla white unit.
2. Rate and Taxes:
We shall pay you piece rates as per the above job. However, payment shall be made on peractual work done and certi& by ctncern technicar authoriiy. 

-'

TDS shall be deducted as per rules.

3' Billing address; : - You shall anange to Invoice on name of ultratech community welfarefoundation
(Birla White) Kharia Khanger.

days against submission of

3e'i

\

!{/s. Stynprnknsh lrraj n prrt
y{llsgftfunkalil,n

Prajapat - 9460453 173

Descrlption Of Work
t.or,din
and 6 no's Ms pipe for support 75mm box and 6 no,s truss

Providinganotix@
9rrx600rnln vvith finishlng corpf .tui"ort 103125
[abour.n"rt"t
by contractor

CENThAL h!OTARV
BTKANER (RAJ.llHolA

(l: scanned with OKEN scanfiEr



You will comply with a,ll statutory formalities and shall follow allstatutes with regard to employmentof personnel; their safety and you will strictly enforce various obligations cast upon you in terms ofprovisions contained in the contract Labour (Regulations & Abolition) Act i.e p. F, pension and otherlndian laws/Rct applicable. You will be liable foi any infraction thereof. Any inconvenience or delaycaused to the compa.ny due to noncompliance of var'rous statutes, provisions, concerntng emptoymentof Labour shall entailyou to pay liquidated damages and also make good of the losses suffered by thecompany' if any, on account of delay in the execution of the work order. you shall insure all yourworkmen for the purpose of tiabiiity for payment of compensation, in terms of workmen,scompensation Act, at your own cost and shall submit a copy of insurance policy to us. you wi1 observeall the rules' regulations and provisions regarding the sateiy ana snall ensure that all the safety devicesbeing used wherever required as listed betow: _

Safety helmet, Dust mask, Safety shoes and Gloves

You shall ensure that the above safety PPEs quality is as per company standards. . you also shallensurethat all the formalities retated to issuing of attendance card and necessary safety training shall becompleted in advance before starting ofjob. Your workmen and supervisor shall not be allowed insidethe plant without safety appliances. You will at your own cost make all necessary provisions for the.safety and convenience of your work people 
"na 

of the pubric Juring the progress of the work offencing, lighting watching other means. with particr;;;;;io yo* workmen, you wi, be furyresponsible and answerable under the provisions of variou, ,,r,ri., ,r o.ii irla'lirr t..p tt 
"company fully indemnified from any clalm arislng there from.

2' srAruToRY CoMPLIANCE: You shall ensure that total responsibility of your workmen, who aredoing the job at our site. will be entirely yours. You will arrange ail safety measures during work onown cost and risk' ' You shall also ensure that the job which *qrir* *"r-t";;;;* shall not becarried out without obtaining safety work permit from the concerned departient arii aot ering tt eguidelines in this regard' o lt shatt be the responsibility of yours to ensure that proper steps areinitiated while its workmen are working at height regarding use of safety belt ind hetmet. Anydeviation of given guidelines shall be viewea seriously and saf*y Manager is empowered not to allowsuch working which violates the mandatory provision. . you shafi ensure that no child Labour isengaged i.e. allworkmen must be older than f'a years.

"fn case, If you are regislered under # MSMED ACT#, please confirm the same along withcopy of registrationi, while sending the invoic".

3. Compliance of SA-g000 Standards: you will followrespects viz. not engaging chilJGU*; t"r.ed labour etc.
4. Environmental ObliBation: _

UltraTech Community Welfare Foundation
Registered ofr'ce: B wing' Znd Fleor, Ahura centre, MahaLali caves noa4 Andheri (Daet), Mumbai . 400 0gB

Tel. 022.6691?800, CIN U?49eeMHzOl6ML273448
5' Job schedule: You.shall 

{art the job immediately on receipt of order and completeentire job as per schedule.onfi*rJ-Ly ou. rr.r.

6' validity of contract- contracr shail be varid up to 3r.12.2024

7. Tor steel shall be in vendor scope.

GENERAI TERMS & CONDITIONS:
1. lnsurance and Safety:

the requirement of SA-8000 in all
and confirm its compliance to us

Foundation (Unit: Birla White ),

CE

342606



.r6

ultraTech community welfare Foundation
Besiste$d osce: B *t* ,j] 

l::1}]:-l*r*, Mahakali caves Road, Andheri @ast), Mumbai . 400 0g $
Tel, 022-66912S00 | CIN U?49gsMIIZ0r6NPLzzg448

operation' Please ensure that you do not use Freon gas cyilnder forstorage ofanyothergases. please

*["ff *',";muil:1T{]i*i:'"'^::::yj:ql+;+:'ein-owne/smachinepreasethat yo u a re responsibre a nd ria b re,. .Lr. r. . ;Tffi ffi_lril.#r:H7:I::il,:il:17
fdemnifu 

owner against any penalty imposed by the Govt. on this account.

ENT RULES & REGULATIONS:

fji[J.:)irJr,,:'ij::....Sllg with a, statutory requirements and various rutes and

,",:.,'J:i;J,i;:H::f :tfl :::i,yfu :dJ:':?.;:?xfffi il;#,',,',,1',1,::ff :il;
1ff Xn:.j j,,^:f 

l 
j:*,H::::it"i;:T::'.::l#:;H:;lTIllll'lll,'ii,,,#f

lf tJ?tilH:lf;;ffi:li{ii:,':J#:,T::H:,i,'.'*iff ffiliffi :;:X,;*;:lfi TJffi 
r,rrvroran,,il;;ffi ;,rJilH;','lil:ff ',fi [;::':i:ff IXH]'i.ffi :T,:,,:,,H[X

6. SAFETY, F]RE & SECURITY REGULATIONS:
Your employees shall abiue uf ttre-nr."o i.t ,rrures and regutations of the company since the job isf"t ffiJl ;::,i:Rf:fl il ;; .,iI .rii, rr,. *r,.,.""",.,-*.ro* ro, such suspension orthe
You shall make your own arrangemenB of ninstructed by the rures orgove;rilil;;.ff:T;.,:"r,.tr;lH."JL,1l[T",:Iff::,i;i:Il
security officer of the concern authorities'iefore the engaging ii5, ,.rri..s. rn cas€ of terminationfllffrilljte 

of anv otvo'i t'pl;,""";;,n ,he contracruar plriod, you sha, have to inform concern
Your emproyees shourd not be a*owed inside Factory premises without Hetmet, shoes & otherpersonal protecti,ve equipmenfs ., ,.q-ri*iiy the job.

Ii:li#:|;il:::j*'*o / empd;;v-io, .r,o,ro have good hearth and shourd not cam, anv
You shall ensure that no person like vehicte operator, creaner or others sreep under the vehicre andanyrvhere inside the plant. No on",frorfi foit-er in the plant.For any damage done byyout emptoy"i, toitre existins f*it,,i", of the supplier, you shallbe solely
ffffiHl- 

to make good as per the lnstruction of the supptieir.rit 
"rit"s 

or fult satisfaaion ortne

For every more than 10 feet height work you have to arrante necessary safety Bert for your workmanat your own cost.
The vehicle operator & cleaner or manpower to be alert while moving out from the unloading point.

The vehicle operator &
inside the plant.

cleaner or manpower to foilow the traffic speed rimits i.e. 20 KM per hour

ff ;"j-'fuIff fiiJ#I:iffi iff iilli:tl,itln::il1[,xT::;vehce,"*,ffi
iltrH',,ffi;;;:.;ffiffi#ffi^^,.Effi
alsoinformatsecuritv.Anvvehicle/mnpo*..iril;ir;ilil#;'ffiil.r#=Kr;:;ra'-/3,

rtturr, yvtllLtt vvfil uE Ettrlrgly utl _.:*-. ..-

transporter responsibility and liability,and penalty amount shall be recovered from your bill. tn this
regard decision of management shall be final and Linding.

"Yr{" J;;safety compliances than suitable action will be taken against those, which will be enrirely ii*.=rit

,r\o

You will ensure compliance to the General Guidelines on Contractor safety given & explain;d to you.

Ultr.aTech Community Welfare Foundation (Unit: Birla.White ',ffi-#,-{tv&- &s--

B|KA,NER (RAJ.)tNDt[

r---_Ywaryrqwa,

ffiSI'Jith oKE,\ scar#gr

NOTARI

; i,



ultraTech community welfare Foundation

7' Arbitration: - ln case of any dispute arising due to difference of oplnion in Interpretat

::::^.-:::.lT_.:d conditions ormeaning 
"t,r.r" 

*rri;;;;r;;" the decisron of oursBUbe treated as final and bidding on both th"e parties.

9' 
.sub'contracting/ subletting Clause: - Birla white will allow you Sub-contracting/ subletting after'

submission of Indemnity bond and subject to approvar of concerned department.

10' NDA clause: contents of this document are not supposed to be divulged/disclosed/copied and

Faneg 
to any other party without our consent. anv riotaiion]o this condition shall be construed as a

breach of contract.

11. Jurisdiction-Dispute, tf any, shall be subject to the court at Jodhpur (Raj) only.

As a token of your acceptance of the terms and conditions of this amendment letter, please
returnthe duplicate copy duly signed by you.

Thanking You
Yours faithfully

For UltraTech 'elfare Foundation (Birla White)
t:tl

Authorised

STED

) 7r'

qr\$-

,=-NnHffi l-? -
A41qoTffi

lIcr€IH{rq uqvoi fuim tr{a'

-srKnNrn 
(RAJ.)lNDtl/

qr.nq Fro,)

UltraTech Community Welfare Foundation (Unit: Birla White ),

(l+ Scanned with OKEN ScanIQr

i!

Tel. 022-6691?800 | CtN U?49s9MHs016NpLz784d8

8' cancellation: - we reserve the right to cancel the whore or part of the contract at our discretionwithout assigning any reason whatsoever and at no extra cost to us.
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GST No.0sAvrTiiililE

e of lilvoice :05.I?.?ota
of supply :0S.r1.102{
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i-.Conra.r.tionoffi
Paticulars

iio'ing and Fixing of q$--
TSmm Box 

d lncl.6Nos Ms plpe

l'-' 'rt'lm oox.

iProviding and Firing of Kota Stone Ftooring

For Gl Shed paindng work

-*--

G6T INVOICE
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Clull dontractor

Ill:'ntl]!tly---------------i":T^olr**r3s!lu(.{lir Emalllth \

Bkla whlle, Kharia Khangar

total Qty. Bate

227.0A.

825.00.

3.OAi/

I Amount

306459.w

7A3725.AA

405A.ffi
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Fr2

M2

FT2

1350.00

725.00

1350.00

fisA.A0

125.00/

7350.O0./
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ADoTAxt l-- scsl@sY!_
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ultraTech community welfare Foundation
fegistercd office: B Wing 2na Floor, Ahura Contro, Malrnhali Cavos lload, Andheri (gast), Muabai ' 4oO ogl

Tel. 022'669 l?000 I CIN U?,teg0MLIz0 t6NIpLz?8448

UTCL/BWPUR/IJCWF n024-2s t J uty t 02
Dated; 22.07.2024

ll{/s. Srtyaprakash Prnjrprt
ViIh Tunkaliya,Posft Goton,DistNagsur
Rajasthrn

llos. Satyapraknsh Praiapat - 9460133173

Sub: RCC Roof of communitv hrll atvillaee Basni Sein

,';;-i t" 
) ;:' ,

,r/.1oy).'-! -' ! ; _ 
r . : :.,ll{'{i '#}

if:: I ! :,:lli'+.. -; "'.',37-;' -,' .,i..r'''' '- -'t.1 ,.-. - . .)i

This has reference to you offer & subsequent discussion we had with you at our plant site on

the aforesaid subject, we hereby confirm our order for below mentioned work on following
terms and conditions:

Note: Value in word - Rs. Two Lakhs ten thousand six hundred
GST tor - 18 %Extra on above price

l.Terms & Condition
All material will be in contactor scope only cement and tor steel will be provided by UTCL- Birla
White Unit.

2. Rate and Taxes:
We shall pay you piece rates as per the above job. However, Payment shall be made on per
actual work done and certifr by concern technical authority. 

ffiEb,
rDS shau be deducted as perrures 

{g{rtrirtri^lmXf
9iG;#fr'

3. Bilting address: : - You shall arrange to Invoice on name of Ultratech Commu"tt{l*fgreBll(Al{iR.
foundation 

,151,r.1fu.-tt9.-++;:. 
r.foundatron ,I6f[r-.."^-'rl'I

(Birla White) Kharia Khangar, '\bN zt-8'2i))-' 
'..':.'.____, o ,.SN:={:,t,

4, Payment Terms: 100% paymen-t will be released within 7 days against submission of RA\:-:--O. F,,i i
bills duly verified by concem technisal authonty.

5. Job Scheduler You shall start the job immediately on receipt of order and complete the
entire job as per schedule confirmed by our user.

6. Validity of Contract- Contract shall be valid up to 30.01.2025

UltraTech Community Welfare Foundation (Unit: Birla White ),
I(haria Khangar, Jodhpur, (Rcj.) PIN- 942606

BIKAft;,r i,,i*lJrfOfl

'LT,fo

Sr.
Irlo Description Of Work Uom Qty.

Units
Rate

Amount

L
Providing and Laying of Rcc (1:L.5:3) used 20mm thick stone

aEgregate
M3 13 12500 $2sao

2 Shuttering work M2 92.54 520 48100

Basic Amount (Rs,) 210600

-*r, ri-'a n.1nt HriTsl qrgd'

V"'W
Si Scanned with 0KEN ScantrSr



ultraTech community welfare Foundation
Ilegisteted ofics: B Wing, 2nd floor, Ahura Contrc, Mahakali Cavee Road' Andheri (Easd' Mumbai ' 400 094

1,,su

1. lnsurance and Safety:

iou wilt comply with ail statutory formalities and shall follow all statutes with regard to employrnent

of personnel; their safety and you will strlctly enforce various obligations cast upon you in terms of

Tol, 022'660 1?s00 I CIN U?4999MH20 16NPt278448

GENERAT TERMS & COIII DITIONS:

contained in the Contract Labour (Regulations & Abolitionf Act i.e P. F, Pension and other

'Act applicable. You will be liable for any infraction thereof. Any inconvenience or delay

company due to noncompliance of various statutes, provisions, concerning employment
llentailyou to pay liquidated damages and also make good of the losses suffered by the

any, on account of delay in the execution of the work order. You shall insure all your
the purpose of liability for payment of compensation, in terms of workmen's
Act, at your own cost and shall submit a copy of insurance policy to us. You will observe

all the rules, regulations and provisions regarding the safety and shall ensure that atl the safety devices
being used wherever required as listed below: -
Safety helmet, Dust mask, Safety shoes and Gloves

You shall ensure that the above safety PPES quatity is as per company standards. . you atso shail ensure
that all the formalities related to issuing of attendance card and necessary safety training shall be
completed in advance before starting of job. Your workmen and supervisor shail not be allowed insidethe plant without safety appliances. You will at your own cost make all necessary provisions for thesafety and convenience of your work people and of the public during the progress of the work offencing' lighting, watching other meani. with particular relation to your workmen, you will be fullyresponsible and answerable under the provisions of various statutes or Acts and shall keep thecompany fully indemnified from any claim arising there from.

2' STATUToRY CoMPLIANCE: You shall ensure that total responsibility of your workmen, who aredoing the job at our site, will be entirety yours. You wilt arrange all safety measures during work onown cost and risk' ' You shall also ensure that the job which r-equires working at height shall not becarried out without obtaining safety work pennit from the concerned department aia aahering .1,"guidelines In this regard' r lt shall be the responsibility of yours to ensure that proper steps areinitiated while its workmen are working at height regarainf ,r" or safety belt and' hetmet. anydeviation of given guidelines shall be viewea seriously rno srt"iy Manager is empowered not to allow
::::"::,,Y:,*:lj:]r:'-:i: ii.d::",v_qrovision. 

. yo, ,i.rr ensure that no chird Labour iss,rrsrE rrrot nu Lnil(l Laoour [,_*"

"In case, If you are registered under # MSMED ACT#, please confirm the samecopy of registration,'while sending the invoice.

3. compliance of sA-guut standards; you will folow the requirement ofrespects viz. not engaging child rabour, forced labour .t.. 
"na 

connrm its corn

U*&t

4. Environmental Obligation; -
-'t:::-

;::,:J[:l;iff.:r::J] ll::.:lrf:,:lf :1,: 
to eriminate rand, water and air pouution during your

:[::;;:;::,T.',:::':"':,*::i:::lt1*^F.1;ft;;#ft;:T: j,l'.XTi:#:iH
::i.11Y*:',':':l:::ff::1':ll:?4;;ffiJ;;ffi ':Hilfi .1il::,:T::iilii:ill3l!
ffff,,*:J:H::.f:f::::::::33!Il" "#;"-;;i;i,";,.e,ilili"#,s"tl;j;;ffi'til:.,T;shan indemnitu owner asainst 

"ny 
p.nurry-i;;-o il;il:j#:Tii'ii::JJII

5. GOVERNMENT RULES & REGULATTONS: . ;

You will be solely responsibte for complying with all statutory requirements and various rules and

gT

CF,

qr',gd,

CEN
BIK}, hl:tlirtot!

I*t* scanfr4r
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ultraTech comrrunity werfare Foundation
Registereil of'ce: B wing, lnd Floor, Ahura ccntre, Mnhakali cnves Road, Anrlheri ,tras0, Mumbai -

Tel, 022.6691?800 | CIN tn,lOggMI.IZ0l6NPL2?8448

::111*'i*t"',T::::/::1t".1 Government / Motor vehicre act ror smoothry handrins therrltuurl[y iloilt

*li:;,r1lr:-Tfj:d o.,,.r:.! Authorlttes wilt be to your account, tt shail be your

f1::1T.T:y::,""1, 
of Act. For any ,iorntron or1;; il;,;;;;ilil#; I#:'#,::;;;fiil7I;ffi;,,;",ffiraarrirama^r L.. .,-, -requirement by you.

6. SAFETY, FIRE & SECURITY REGULATIONSI
Your employees shall abide by the Fire & Safety rules and regulations of the company since the job is
to be done in the operational area. Any extra claim for whatsoever reasons for such ,rsp"nlio, ,f th"
work will not be entertained.
You shall make your own arrangements of necessary records for your employees as prescribld;..Ii'
instructed by the rules of government at your own cost. Each employee has to be endorsed by t6d'
Security Officer of the concern authorities before the engaging their services. ln case of termination
of the service of any of your employee during the contractuil period, you shatl have to inform concern
authorities.
Your employees should not be atlowed inside Factory premises without Helmet, shoes & other
personal protective equipment,s as required by the job.
Your employees engaged / employed by you should have good health and should not carry any
infectious disease.
You shall ensure that no person like vehicle operator, cleaner or others sleep under the vehicle and
anywhere inside the plant. No one should toiter in the plant.
For any damage done by your employees to the existing facllities of the supplier, you shall be solely
responsible to make good as per the lnstruction of the supplier/s authorities or full satisfrction of the
company.

For every more than 10 feet height work you have to arrange necessary Safety Belt for your workman
at your own cost.
The vehicle operator & cleaner or manpower to be alert while moving out from the unloading point.

The vehlcle operator & cleaner or manpower to follow the traffic speed limits i.e. 20 KM per
inslde the plant.
The vehicle engaged lf any should be parked only in the ear marked area. Vehicle il any shffi
roadworthy with approprlate light, horn & break with reveres light and horn too. li€lt<
The vehicle if any should immediately report at Security gate after completion of ,nbaainilH
waiting in the Plant except in case of breakdown of vehicle. However, for such instance thAl t
also inform at Security. Any vehicle/ manpower is found in our plant premises are not adhered

safety compliances than suitable action will be taken against those, which will be entirely on
transporter responsibility and liability and penalty amount shall be recovered from your bill. ln this
regard decision of management shall be final and binding.
You will ensure cbmpliance to the General Guidelines on Contractor safety given & explained

7. Arbitration: - ln case of any dispute arising due to difference of opinion in interpretation
clause or terms and conditions or meaning of the word or language the decision of our SBU il;1;

STED

TRAL NOTART
NER (RAJ.)tNotry',

be treated as final and bidding on both the parties.
BIK

8' Canceltation: -,'We reserve the right to cancel the whole or part of the contract at our discretion
without assigning any reason whatsoever and at no bxtra cost to us.

UltraTech Comm,,nity Welfare Foundation (Unit: Birla \ilhite ),

mpnEWKqq fr{iTqqoirfr,
;nfh krq,)

Kharia Khangar, Jodhpur, (Baj) pIN. 842606

(f: Scanned with OKEN ScanfrSr
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nrents of this documerpartvwtho;;;;ff 
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;;:'::':l''-- 
iranv' sha' be subject to the court at Jodhpur (Raj) onry.

_. ;;;.ffi;, i:::__,,e,,er, prease

}*."v.oI:ii,,

STED.

CE RAL N

. UWEMurqgEqUIft,-*,qTrsd,,.. : thiliqll{l-uqfEVutfiUpffW.
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'' IJltraTech Community Wetfare Found etion
Bogietsred ofiEcoi B Wing, 2od t'loor, Alrura Conl.rn, Mnlrntrnll 4nvor llonrl, rlndhod (En40, Mumbai' d00

Tol, 022'000 I ?000 I 0l N U?4000M1t20t 0N01,2?il4'lB

UTCUBWPU R/uort F /2015-26lFa b/or
Dated: 27.02.e025

M/s. KvGraPhlc

Plot No't? l(hasra No.66

Shankar Nagar Pal Road

DlsUodhpur I RaJsrhan]

M/s. Nv GraPhlc {769126805

Sub: Supptv of Sport Cress women sport tournamgntq

This has reference to you offer & subsequent dlscusslon we had with you at our plant site on the

abresaid subject, we hereby confirm our order for below mentioned material supply on following

1
I

:

?frTJ.J:tr;:rrhe toar order vrrqe sha, be B5;162540/: (one rakhs sixtv-t ro thousand nue hundrcd

ffiioq*"nry) + GSr Extra '

,.Bx*ng, addresi i _ vousha, a*ange to rnvorce on name of urtratech communw'werfare foundatlon

l1ida ttlhltel Kharta Khadgar'

4,Peyfient,Tzrms,,LWlopaymentwillbereteasedwlthlnTdaysafterrecelptofmateil

5' D ellv ery of Materlalst Wlthin 15 days

thankingYou,

YoursfaithfullY

cEhrNNL NOTARYilmNI)iulr

For UttraTech communlty Welfaro Foundatlon (Blrla Whltel

rk-
| { vtiekShukla ( HoD- Purchase}

t*

l\-,

sfrqffiffi
T[il{eifq v-q rpur frT-rnt ffi,

qrri., (yr,i )

IjltraTedh Connunity lVelfaro FouirlaHon (Uniti Birla White ),
l,i, Bliaria I(haaear, Jodhpur, ( Itaj) pttt: 342606

ffi' Scanned with OKEN Scanner
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Kv Graphic
PLOT NO.27 XHASRA NO. 66 SHANXAn NA6 f, pA[ n0A0

Jodhpur

Phonc no. : 8?69126805,8769566004

Email : Xvgnphlciodhpur@680Sgmail com

GSIIN : O8DNCP84A1 ]N I ZY

XHARIYAXHANGAR JODHPUR
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SKILL DEVELOPMENT & VOCATIONAL TRAINING PROGRAMMES FO
coMMUNlrlEs DuRlNc THE FINANC|AL YEAR 2a24-25 

l

1. computer Training - computer training programm etor nearby
women on regular basis.

A\9
.r,,Nftft1;t'tl*,"ffi5ot**

sewing, taitoring and Bag Making Training - Iivelihood options for local

community, Sewing, tailoring was rtarted. As it is observed that in most of

rural house hold women have some skilt pertaining to sewing & tailoring'

The training program is designed to further enhance the skill' r7 women

were benefitted by this programme. Recentty women have started

production unit of s.fety jackei and now economically empowered'

ffi*
(p Scanned with OKEN ScanBQr
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fl\eauty partour Training - tn view to provide tivetihood opportunities to

RA-_r.Uiural girls and women three-month Beautician Course is organized on

\gY'' regular basis. The training program was provided free of cost to zz girts &
women of nearby villages attended the program. After comptetion of
training some women have started their own Beauty parlour
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' l rultraTech community welfare Foundation
l"***u offi'ce: B wing, 2od Floor, Ahura centre, MahaLoli caves Boad, Andheri (Easd, Mumbai - 400 0gB

Dated: 11.07.2023

Tel.022-66912S00 I

r,rrcvBwPuR/rro,lrF /20 a'?/i I u
M/s. Ramestr Construstlon Company
Choudhary Vall, C-65, Dashrath Marg
Taranagar, jothwara
Iaipur - !102012
797il527lJd-

This has reference to your offer & subsaquent discussion we had with you on the aforesaid subject, we hereby
confirm our order for below mentioned work on following term & conditions.

1. Scope of Work -.

2. Rate and Taxes:

Total Order Value: The total order value shall be Rs.4,42"855/- (Four lacks forty two thousand elght hundred flfty
five only).

3. GST - Not appllcable

a. Billing address: : - You shall arrange to lnvoice on name of uhratedt community wetfare foundation
lftaria f,hangar. /

5. Payment Tems: Payment will be released within 7 days against submission of monthly bill duly

,t.,&,

7. Valldity of contrrt - contract shall be valid up to 10.09.2023

TED
Welfare Foundation (Unit: Birla White ),

CIN U?4999MH20 16NPLZ7344E

Silo Service Descrlptlon qty. UOM
Rate Valge

1 Land prep,?ration work by JCB 50 Hrs 1200 6(xmo
2 Custard husk 15 MT 3050 45750
3 Sqry dung t4 MT 3500 49()()()

4
Cocopeat/Fasal Amrit product of EF
Polymer 10 KG 1050 10500

5 Mesh fen,cing 527 FT 90 47430
6 Barbed wire 3()() Ks 90 27oo/O
7 9!!!9!inswire 5 KG t,20 60()
a Labour wage 35 Davs 52s 18375
9 Rainwater pape 2@ Mtr 45 11700
10 Sticks 30(}0 Nos 5 lsooo
11 91een net (5O96 shedl 15()(, M2 25 375()()
t2 Plants 3(xlo Nos 4() 120000

rOTAL 4A2,855

WGENERALTERMS &

CENTR

2rvw'
, ( Eai.) PIN- B4z6[re 

#fu

il,ilv fuil)



''LfltraTech Community Welfare Foundation
Registercd office: B Wi!g, Fa l1oor, Ahun Centre, Mahst ..li Cavee Roa4 Andhori (Eas$, Mumbai - 4fi) 093

Tet. 022.669178fi) I CIN U?4999MHs0t6NpL2zg448

L. lnsurance and Safety:
Y.u will comply with all statutory formarities and shal folow a[ statutes with regard to emproyment ofpersonnel; their safety and you will strictly enforce various obllgations cast upon you in rerms ofprovisions
contained in the contract Labour (Regurations & Aborition) Acti.e p.F, pension and other hdian rawsact
applicable' You will be liable for any infraction thereof. Any inconvenience or delay caused to the company dueto non compriance ofvarious statutes, provisions, concerninE emproyment of labour staI entait you to pay
liquidated damages and arso make Sood ofthe rosses sufferJd by the company, if any, on account of deray inthe execution of the work order. You shall insure all your workmen for the purpose of liability for pay,neni ofcompensation, in terms ofworkmen's compensation Act, at your own cost and snatt suumit a copy oi
insurance policy to us. You will observe all the rules, regulatlons and provisions regarding the safety and shall
ensure that all the safety devices being used wherever required as listed below:-
Safety helmel Dust mask, Safety shoes and Gloves

You shall ensure that th€ above safety PPE5 quality is as per company standards, .you also shall ensure that all
the formalities rerated to issuing of attendance card and necessary safety training shar be compreted in
advance before starting ofjob. Youl workmen and supervisor shall not be allowed inside the plant without
safety appliances. You will at your own cost make all necessary provisions for the safety and convenience of
your work people and ofthe pubric during the progress of the work of fencing, righting, watchinS other means.
with particlrlar relation to your workmen, you will be fully responsible and answerable under the provisions of
various statutes or Acts and shall keep the company fully indemnified from any claim arising there from-

2. STATUTORY COMPLIANCE:
You shall ensute that total responsibility ofyour workmen, who are doirg the iob at our site, will be entirely
yours. You will arrange all safety measures during work on own cost and risk. . yoU shall also enlure that thp
job which requires working at height shall not be carr'red out without obtaining safety work permit fiom the
concerned department and adhering the guidelines in this regard. . lt shall be the responsibility ofyours to
ensure that Proper steps are inltlated while lts workmen are wo*ing at helght regarding use of safety belt and
helmet. Any deviation ofgiven guidelines shall be viewed serlously and safety M"n"g"ria 

"rpo*"r"i not to
allow such working which violates the mandatory provision. . You shall ensure that no child Labour is engaged
i.e. all workmen must be older than 18 years. .

"ln case, lf you are reBistered under S MSMED ACIf, Please confirm th€ same along with copy of reBistration,'
while sendint the invoice.
3, compliance of sA+ooo standards: you will follow the requirement of sA-8ooo in all respects viz. not
engaglng child labour, forced labour etc. and confirm its compliance to us

4. Envlronmental Obligation: -
You will ensure that you take all possible care to eliminate land, water and air pollution durinB your opehtion.
Please ensure that you do not use Freon 8as cllinder for storage of any othergases. please alio avold that
there is no wastage I leakage of gas duringthe use of same in owner's machinq. please note that you
responsible and liable to observe alt rules / regulation of state / central Govt. and ihall indemnifyJE
against any penalty imposed by the Govt. on this account.

5. GOVERNMENT RUTES & REGUI.ATIOT.IS:

You will be solely responsible for complying witi all statutory requirements and various
of State / Central Government / Motor vehicle act for smoothly handling the job. Any
such Authorities will be to your account. tt shall be your responsibility to followthe provisions\
violation of the same, you shalr be sorery responsible. you shall indemnify us tulry for any loss
due to non-compliance ofany rules / regulations / other requirement by you,

6. SAFETY, FIRE & SECURITY REGULATIO S:

abide by the Fire & Safety rules and regulations ofthe company since the lob is to be
area. Any extra claim for whatso€ver reasons for such suspension of the work will not

Commuaity \{elfare Foundatior (Unit: Bnh White ),

v''

Kharia Khangar, Jodhpur, ( Raj.) pIN- A42606

ffiEg;'u
+rqi{ Fr,rJ



. "[JltraTech Community Welfare Foundation
Regi'etered ofice: B \{iag, 2nd Floor, Ahurs centre, iltaha}a-ti cares Road, Ardheri @asd, Mu.nbai - 400 (x)3

Tel. 022-669liEo0 I CIN Uz499gMH2Ot6Npr,2z3448

be entertained,
You shall make your own arrangements of necessary records for your employees as prescribed and instructed
by the rules of government at your own cost. Each employee has to be endorsed by the security offic€r ofthe
concern authorities before the engaglng their services. In case oftermination ofthe seruice ofany ofyour
employee during the contrectual period, you shafl have to inform concern authorhies.

Your employees should not be allowed inside Factory premises without Helme! shoes & other personal
protective eguipment's as required by the job.
Your employees engaged / employed by you should have good health and should not carry any infectious
disease.

You shall ensure that no person like vehicle operator, cleaner or others sleep under the vehicle and anyr,vhere
inside the plant. No one should loiter in the plant.
For any damage done by your employees to the existing faciliiies ofthe supplier, you shall b€ solely
resPonsible to make Sood as per the lnstruction of the supplieds authorities or full satisfaction ofthe
company.

For every, more than 10 feet height wo* you have to arrange necessary satety Belt for your workman at your
own cost.
The vehicle operator & deaner or manpower to be alert while moving out from the unloading point.

The vehicle oPerator & cleaner or manpower to follow the traffic speed llmits i.e. 20 KM per hour inside the
plant.
The vehlcle erEaged if any should be parked only ln the ear marked area. vehicle if any should b€ roadf,,orthy
with appropriate light, horn & break with reveres litht and horn too_

The vehicle if any should imm€diately report at Security gate after completion of unloading without waiting in
the Plant, except in case of breakdown ofvehicle. However, for such instance they should also lnform at
security. Any vehicle/ manpower is found in our plant premises are not adhered to safety compliances than
suitable action wlll be taken against those, which will be entlrely on transpone esponsibility and liability and

Penalty amount shall be recovered from your bill. ln this regard decision of management shall be final and
binding.
You wlll ensurc compliance to the General Guid€lines on Contractor safety giyen & explained to you.
,. FORCE MAJEURE:

lf at any time durint the continuance of thls Purchase Order, the performance by either party under this
Purchase order shall be prevented (other than an obligation of the PurclEser to make payment) by reasons of
such as but not limited to any war (whether dedared or not), hostility, acts of the public or enemy, riots, clvll
commotion, sabotage, fire, flood, earthquake, explosion, epidemic, guarantine restrlction, government act/
legislation, officially dedared or proclaimed strikes or relating to the establishment or other acts of God
(hereinafter referred to as 'Force Mareure') then the time for performing those obligations, shall be extended
by a perlod equal to the efrect of such force Maieure, provid€d notice of happening of force majeure is
either party to the other wlthin 10(ten) days from the date of occurrence thereof tf the parties foresee
€ffect ofa Forcs Majeure occurrence shall last for more than 30 days, parties shall discuss and define a

to rBolve the difficulties arising there from, including all purchase Order obligations. Neither
considered to be in default or in breach of its obligations under the purchase Order to the
performance ofsuch obligations is prarented by any circumstances of Force Maieure which arise

of signin6 this PurEhase Order grould one or both parties be prevented from fulfilling their

:::::'::,::::::,i"^:::i::::::::T:':::::::t::'::":::::i."jj':::i: !1lTl T:lhYloil-rf iparties shall consult each other regarding the further implementation of the Purchase Order, provided alw;*. i t ---^i:;

that, if no mutually agre€d arrangement is arrived at within a period of 1 (one) month from the erplry of the 3

(Three) months referred to above, the Purchase Order shall be deemed to have expired at the end of the said 3

NEN 89
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'' IJhraTech Comrrunity Welfare Foundatioa
Rcgistered office: B whg, z"d Floor, Ahura ceatre, Matakali cavee Road, Antlheri (East), Mumbai . 400 098

Tel. 022-569128{D I CIN Ir74999MII2Ot6NpLzzB448

(Three) months referred to above. The above mentloned expiry ofthe purchase order w l imply that both theparties have the obligation to readr a Purchase order regarding the winding up and financial settlement of the
Purchase Order.

8. ARBITRATION:

Any dispute or claim arising out of or in connection with or relatin8 to this purchase order includin& but notllmlted to, any dispute retardirE its existence, validity, construaio-n, interpretation, breach, termination or
enfurceability ("Dispute"), shall be addressed by the ianies and resolved pursuantto this ciause. Any and allDhputes between the Parties arlsing out of or in connection with this purchase order or its performance
(including the validity) shall, so far as is possible, be setued amicably between the parties. tf parties failed toreach an amicabre setflement, such Dispute shafl be settred by binding arbitration by a sore arbitrator
('Arbitrator") appointed in accordance with the Arbitratton and conc'ilation act (.,ACA') 1995, as amended
from time to time ("AcA Rules'). All arbitration proceedings shall be conducted in the En8tish language and the
venue and seat of arbltration shall be Jodhpur Rajasthan only. The Arbltraror siall decide any such oispute or
claim strictly in aceordance with the lndian law. Any award made by the Arbitrator sfrall ue nnat ana uinaiig on
each of the Parties' From the commencement ofArbitration the costs and expens€s of the arbitration,
includin& without limitation, the fees ofthe Arbitrator and administrati\re expenses, shall be paid equally by
each Party to the Dlspute. Each Party shall pay its own expenses and fees, disbursements andother charter of
its counsel

9 TERM| AT|O]{:

aaaaa-The suppller mey terminate this Purchase ord€r by giving one-month notke in wrlting in the event the
UltraTech cement Limit€d {Birla white}fail to pay the undisputed invoice within timellne as mentioned
in thls Purchase Order for three consecutive three monttls.

bbbbb' The UltraTech cement Limited (Birla white) resewes the right to terminate this purchase
Order with immediate effect without any prior notice to the Supplier;

cv. lf the supplier commits any breadr of any terms and conditions, obligations, warranties and
representations as set out in this purchase Order;

cYi. lf the suppller fails to supply the matedals to the satisfaction ofthe ultraTech Cement Limited (Birla
white);

cvil. lf the Supplier shall change its constitution wlthout the UhraTech cement umited {Birla white}
written consenq and

cviii. lfthe Supplier becomes insolvent or declared as insofuent under the lnsolvency Bankruptcy Code or
enters into any compromise with creditors or commit any offense,

,' T" JJ]*ffi l#, *":".":, J8 conndentia i nf orm ",ffi ;:r"
6l{t

and records in its possession immediatety. -" * - -'li 
6;nir!rF.;1*afiA*,'tii. The supplier shall move and remove a[ this emproyee / workforce in p","."tr ."nJl,@bdfi,4,i

objection and creating any problem at location. - \ 4\--'ZU i'rr'\
iii. The supplier shattsettte all the dues within seven days of such termination /"rpirutton tXplifi!ffi '''

the UltraTech cement Umited (Birla white) shall be entitled to recover the same alon3 with inii*est.l

The uhraTech cement t-imited (Birla white) will pay and clear all payment to the Supplier subiect to
deduction of any tax, recovery this purchase Order for breach, damages, daims, expenses etc.

AT STED

inv

"r..',Nhtfffi":xmr'x:m,*iffi,1s*i,'***"t 
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. "[fltraTech Community Welfare Foundation
Rogisterod offica: B Win3, 2d Floor, Ahure Certte, Mahrloli Caves RoEd Alilheri Gaet), Mumbai - 1m O9,ll

Tal. 022.6691?80O I CIN UZ499gMH20l6NpL27g44E

v. The ultraTech cement umited (Birra whitel wir carcurate payment (pro- rata) up to the date of
temination and pay the same subject to deduction of any tax, reco\ery to be made under this
Purdrase Order for breach, damages, claims, e,ecnses etc.

vi. ln the e{ent of moratorlum declared under the lnsolvency Bankruptcy Code, The UltraTech Cement
Limlted (Blrla White) shall at all times have the right to take back material back.

ddddd' ln the arent of termlnatlon is due to a breach / ytolation of any terms and condition of this purchase
Order by the Supplier., the UltrdTech Gment Limited {Birla white} will cakulate payment (pre. rata
basisl uP to the date ofterminatlon and pay the same subJect to deduction of any tax. recovery to be
made under this Purchase Order for breach, damages, claims, expenses etc.

10 II6AL MATTER:

The order shall in all tespecl to b€ subject to the jurMiction of court of Jodhpur, Rajasthan. All disputes arising
out of or in any way connected with this order shall be deemed to harre aris€n at Jodhpur, Rajasthan shall have
jurisdiction to determine the same.

11. Conplhrca of Lsut

cccccccc Supplier. shall comdy with all applitable laws including but not limiied to motor vehicle law, road and
tramportation laws, lnsurance, labour, welfare, environmental, safety laws and all other appliceble laws as
requlred for gerform your obliBation under thls purchase Order,

ddddddddd. Supplier shall comdy and pay all dues, claim, liablllties by or in respect of hls agents, servan6,
worker, laboul, workforce includlng but not limited to its yrorkmen or employees ./ stafi and shall not claim
or demand any amounts from Company and shall indemntfy the Company in the event ofany claim, demand
or liabillty made against or incuned by UltraTech Cement Limited (Birla White) to that effect.

eeeeeeeee- Supplier shall provide its GSTN certiticate, or any other reglstration as may be .equired under
the appllcable laws from time to time- supplier shall maintain all registers, retum, records, books ofaccounts,
documents etc- that are necessary for the performance of its obligation envisaged in this purchase order and
which are mandated under the applicable law.

fffffffff. Supplier gives his explicit and absolute consent to UltraTech Cement timited (Birla White} for uslng the
information as provided in forms, purchase order, bills and other documents to enable UhraTech Cement
limited (Birla White] to register Supplier as a Supplier of UltraTech Cement Umited (Birla white). Supplier
confirm that this consent has been given by them in accordance f,rith the provisions of Rule 5 of lnforrqgtigfi';l-:i
Technology (Reasonable seaurity practices and procedures and sensitive data or information) {>./-1

W,r)k88S88g8gg. Supplier shall ensure immediate compliance of any amendments, new

labour / employment (which apply to staff / workers / drivers / employee / workmen of the supiiie-r'
for the purpose of this purchase order ) at its own costs and be solely responsible for complying with;all
the provisions of labour, welfare, safety, health legislations {including but not limited to regulation,
rules, amendment, new enactment, notificatlon, office memorandum, circular, Suidelines issued by

notification, office memorandum, circular, Suidelines issued by competent authority(s) trom ii$[@fiefjff
and shall submit necessary documentary a/idence of th€ same regularty to Ultrarecn cement UfiilA8{eirjflo .Y ,t 

t -

tttttttB. supptier hereby asees and undertake that it shalt compty with a[ appticable ,*, X8j;ij'.li\"t:;'

AT
/r 1f@{plnt authority(s) from time to time) made by State Govemment(s) and/or Central Government

P r *-- UltraTech Commuoity Welfare Fotrulation (IJritr Birls Whita ),

y) 
Kharialihaagar'JodhPur'(Raj')PIN' 

;ffi*Ar}"
IICRIH$'.'q 9-$q Fqiq qtrsd,.\

--rf t (Sfq )
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'' IJ[traTech Comrrrunity Welfare Foundation
Registered oftce: B Wing, 2"d Floot, Alura Ceutre, Maha-kali Car"es Road, Andheri Gae0, Mumbai - 400 Og3

Tel. 022.66912800 I CIN U?4999MHZ0t6NpL2?g44{}

and/or other local authorities including but not limited to purchase order Labour (Regulations and
Abolition) Act, 1970, Employee,s provident Frnds Act, 1952, Employee Compensation Act, 1923,
Paym€nt of Wages Act, 1938, payment of Minimum Wage AO 1936, Mines Act, 1952, Shops and
Establishment Act, Equal Remuneration Act, 1976, payment of Bonus Act, 1965, Employees State
lnsurance Act, 194E, Factories Act, 1949, Maternity Benefits Act, 1961, r"abour werfare fund, chird
tabour (Prohibition and Returation) Act, 1946, roter state Migrant workmen(Re8uration of
Employment and Condition of Services) Act 1979, Buildir€ and Other Construction wo*e/s (Regulation
of Employment and Condition ofServices) Act, 1996, Building and Other Construction workers welfare
Cess Act, 1996, Indust ial Dispute Act, 1947, payment of Gratuity Act, 1972, Motor Transport Workers
Acl, 1961, Rajasthan Minor Mineral Concession Rule 2017 etc.

uuuuuuuLtu. for filing timely returns, forms, maintaining records including but not limited to registers,
returns, forms etc;

wv\Arw\rv. obtaining approval, consent, wavier, permits from competent authoriw{s);
wwwwwwwww' depositing his contribution under applicable law as employer of workmen to

competent authority(s);
)oooouxrx. fo. strict compliance / adherence and observation of all applicable legalization;
yyyyyyyyy. Shift timings, working hours, ovenime and weekly off of workmen/ workforce;
azzzzzzzz. for any breach or violations of applicable legisladon ard its consequences;
aaaaaaaaaa. for giving declaration cum certificale cum undertaking for compliance of applicable legislation

and proof of deposit of statutory dues every month along wath invoices; and
bbbbbbbbbb. For all amendment and/or new enactment / legislation without any additional cost

to UltraTech Cement timited (Birla Whitel-
hhhhhhhhh. Supplier shall be responsible for the payment salary and wages of its

employees/staff/labour/driver or any vrorkforce engaged by it and Supplier shall at all times during the
/Term ofthis purchase orderand thereafter keep Company, itsdiredors, employees, representatives,

Z'$l -f',l"g"nt, 
consutunt etc fully protected and indemnified against all claims and Losses that may be made by its

>' " ..- \€pployees / worker / staff/ third party or any workforce engaged by it and supplier shall be fully responsible

that all those Losses / claims (including third party) are settled without recourse to UltraTech

- 8'(AXER'
[-etd. I,,0.-{4

v,rt Limited (Bkla White). ln the event UltraTech Cement Limited (Birla White) is compelled under taw

order or for any other circumstantial reason or to answer any of the claims, Company shall be

lu. tt.a.uii to recover all the money so paid and/or spent by UltraTedt Cement Limited (Birla White) in
such claims (including third pany) and supptier has agreed that UttraTech cement Limited (Birla

will be well within its riShts to adiust the amount atainst rupplier bills and if also be inadequate claim
from supplier, the difference yrhlch, if Supplier hils to pay on the prescrlbed date, will be recoverable with
lnterest there on @ 18% per annum.

iiliiiiii. Supplier. shall insure its entire staff / employee/ staff / or any workforce engaged by it under proper

and valid insurance policles in order to cover losses / claims (including third party) that in case of any loss,

dama8es, accident, death on duty of its employee / staff and the UltraTech Cement Limited (Birla White)
shall not b€ responsible for any such claims.

12 lndemnltv:
a. Suppller shall indemnify and hold harmless LjltraTech Cement Limited (Birla Whitel, its directors, ofricert

employees, customers, subsidiaries, afiiliates, ofncer, and assignees, or any of them, from and against any
and all actions, Losses, claims, damages, liabilities, payment (any kind or dEracter), charges, taxes, fine,
penalties, expenses including but not limited to attorney's fees, co68, claims, suits, dernands, acdons, causes
of action, proceedings, jud8ments, assessments, deficiencies arising directly or indirectly out of (a) acts or

or netligence or failure or willful misconduct ot supplier (including its employees. afflliates,
workforce, manpower, or directors) in the performance of its obligations, breach of

UltraTech Commuaity Welfare Fourilation (Unit: Birla Wbite ), t _J
Kharia Khangar, Jodhpur, ( Raj.) PfN' 342606 L;L-

elfq 3rba;rt
iTq"erT'{rT-"qf 'fl qft ieqqrgo,filffithil''i*o'n'

qrk ({Fil)
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'' [J[*aTech comrntrniry welfare Foundation
Begistered office: B wing, 2"d floor, Ahura centre, Maha&ali caves Road, Aadheri (East), Mumbai - 400 ogs

Tel. 022-6691?800 I CIN UT4999MH2016NPL Z7g448

warranties and representation as provided under this purchase order; (b) any claims by third parties arlsingout of any act or failure or negligence or wilt misconduct or breach of any of the terms and condition of thispurchase order by supplier (including its employees, affiliates, representatives, agents workforce,manpower' or directors) and (c) breach or failure to comply with any applicable law or non-observation ofcompliance.

b- Supplier shall at its own expense, in any defense and settlement directly or through counsel of its
choice, shall not settle or compromise any claim on terrns that would diminish the rights provided to
UltraTech cement Limited {Birla white) or increase the obligations on UltraTech cement Limited (Birla
White) under this purchase order, without the prior written ionsent of ultraTech cement Limited (Birla
whitel' UltraTech cement umited (Birla White) shall issue notice to supplier whenever such claim
arises and Supplier agrees to make the payment within a period 15 days from receipt of claim notice
without raising any objection- lt is further clarified that any delay by the UhraTech cement Limited
(Birla white) in making any claims or giving notice does not relieve Supplier of such obligation.

Thanking You,

Yours faithfully

For UltraTech Communhy Welfare Foundation (Birla White)

Purchasef

'tg6#Wr,-tifir.

t.tu!5lrt,i^)fi,W
EE

fi-fiq GTtrmrft
TrclfliH {rq r$q ft{ifli qrsd'

qrrill ({Iq )

UltraTech Community YYelfare Foundation (Uniu Birla White ),
Kharia l(hangar, Jodhpur, ( naj.) pfu- 3,Azffi
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ANNEXURE-s

Date: 0L.A9.2025

Kindly Note that at Raiashree Limestone Mine No-02 (Mt No-o3/ss) wine working
has not reached to ULTIMATE plT UMIT as on date.

F.,urt'.T"'lrfrTry1

Ndn'h.''g'ittoty

$firuynil; irr, ',
L\*qrili{,:.i,r, /xiesd. Nc.:.i+nlXi

##-#
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. F.Q.r:r *?F 
ANNEXURE_ C/2

. &n.n_-ffi 
grl tl{ vtg_o, cFrtr 

.1,r,tE:.

m-ffi : q6 ( ) H{ii4-tir-tl:-sr- 
or'o,-'o-rc{ Lr"a'' :ot ': ,a., !cir:.o?{ eE asrruo, -

cr({q nfltrq.
tTs{arH {rsq rwq fuaq a}d,
q..qgq 

I

Sub : Regarding verification of status of- prantation carried out byM/s uttra Tech Cement ltJ.lunit.: H"i;whtt";iRajshreeLimesrone Mine No. zt rvrr N;. 
.o:7; 

,rii*l,i u^",,Tehsil_ Merta. nistrict_ruugaur (Lease area .100.76 Ha.)
g-g?T: frqq Erfqr 44s ffio ot.oz.zoes

c#{q.

16/.27

*ry)'ia m'qio: Hq,z €vas^e
--Jsvwn ; s*;#-,
-Moffi;Yf#

ffi tg ih.r t,- ft+ro :

2 IWs Ultra Tech Cement Lkl. (Unit : Birla White), Village - Basni. Tehsil_ Mcrta,

vf 1ft-w
gc T{ trrfi.f,

nFnr

"?.t- =

P-6'i'O
etfiqoTffi

f@\Wlffilqqr6,,ntuW.Wa4dU.
l/-

AfrT
95

sq-+m ftqqr-fllff, G ffi?
:la white) (Raishree Li-"",,.] A3,.,T1L P -* -t ft M/s ultra t ech cement

U#ffi .',"",*##'i,,*f ,#:i1,,.*y5-llff*1fiyJ#p;":-"r?:T,.,ll

ilffif i-# rms ls;,t; *#,#*ffiqtrfiffiJffi*!"ffi#;'#',iji#ffi,*Hol i&d Aqr.Tq;r sffi;+s-drtoA

$-il# #*ffig Hj':j]T 21 o'.2ozsd or5rr* r<nfto+, t o-iot.rn
F g, m u q-o A,rr; #'"'" 

nsurrtrcr 6r qaFD qzs. fHo 21.07.202s

er-, q s-rcd .ra rerrvl',r oH RPtr e.iY -i, d lG -S E)r,awiTq rrq leroc.q o1 d_fqr.r fiq{ 2020 t S-{ d.nn zri tih* -, I*Dr fdrsy n+re m-ig*. B,_
E-orq Br cwrfu-d

,-ff'

*rt#:
fr\ ,/'

m'.9 af-6 ffi- ef:IIn-d q-dqrc ffi-ffi-
o1 riq-r1 EA 15 46.28 1 ?,-J

t+-:-2o2o d ErE 33651 79.36
ng q{
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